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Present: Hon'ble Sri K.V. Sach.{danandan. 
Vice-Chairman. 

The Applicant is presently working as 

Administrative Officer in the Regional 

Metxoiogical Centre, Borjhar, Guwahati and 

his grievance is that 	as per 

recommendation of the 5th 	Pay 

lCommission and Gazette notification dated 

130.12.1997 pay scale of the Administrative 

Jfficer has been recommended as Rs. 7500-

250-12000/- at paragraph 46.13 of the 

eport of the Commission, but he was not 

granted the said pay scale. He has 

submitted representation which was 

aejected by annexure - L order dated 

1ç4/ 15.02.2006 stating that 'The pay scale 

Rs. 7500-200-12000 has been given to 

tilose Adnain. Officers by 5th  Pay 

Qommission who were working in pre-

revised scale of Rs. 2375-75-3200-100-

300" and further stated that the posts of 

Arnin. Officers were not in existence 

Contd/- 
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r.4 	Contd/ 

08. 11.2006 before implementation of 5th Pay 

Commission in IMD. The short question 

brought to my notice by the Learned 
Counsel for the Applicant is that there 

cannot be two pay scaks in a post in the 
T\ro /1e(fQ 	

same department. 
q$ 4'ait '' 	 Heard Mr A. Ahnaed, learned 

pcc4A.223.;;:. 	 Counsel for the Applicen.t. and Mr G. 
Baishya learned Sr. C.G.S.C. for the 
Respondents. 

Considering the issueinvohed. I am 
//A/e> u 	aftheviewthat.theO.A. is to be admitted. 

Admit. issue notice to the Respondents.. 
- 	 Six weeks time is given to .the 

Respondents to 
file reply statement. 

Post on 19.12.2008. 

Vice-Chairman 
/mb/ 

	

19,12.2006 	Mr.G.Baishya, learned sr.c..-s.c* 
wanted further time to filc reply state-
mont. Let it be done* 

post on 22.1.2007. 	
/ 

Vice-Chairman 
bb 

• 

	

22.1.2007 	Mr.&thshyo 1  Iewned 5r.CG.5C. is 

9ronted further more four weeks time to 

file rep'y stitemenf. 

Post on 22.2.2007. a. 

Vcehirman 

/bb/ 
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23.247. 	At the request ot learned counsel for 
the respondents tix weeks time is granted 
to file written statement, P St the matter 
on 9.4.07, 

Vic e-Cha.trrnan 
im 

23.4.2007 Present The Hon'ble Mr. G. Shanthappa 
Member (J) 

The Hon'ble Mr.G.Ray, Member(A) 

Ms. S. Bbattachaijee, learned 

counsel represented Mr.A.Ahmed, who has 
submitted a letter for adjournment. 
Counsel for the Respondents sought for 
some more time to file reply statement. 

Four weeks 'time is granted for the same. 

Post on 24.05.2007. 

M 	 rnbetM 

24.5.07 NO ti/b ta 1  

/bb/ 

Counsei for the respondents wanted 
time to file written statement. Let it be 
done. Post the matter on 25.6.07.1\ ,,  

Vice-Chairman 
im 

25.6.07. 	At the request of learned counsel for 

the respondents four weeks time is 
granted to ifie written sth.terrient. Post 

the matter on. 25.7.07. 

Vice-Chairman 

.ini 
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253.07. 	Counsel for 1xepoid 	want. 

time to file written statement. ijee it be •. 

done. Post the niatter on 27.8.07.) 

Vice-QlfiInXffin 

  

02 09.2 Ut Ct this matter on 03.10.200$ for,  
hearing. 

4 

 

Issue notice to the Applk.ant aniI the 
Respondent-s ot iii is cse. sn that they can 

come ready to particq)ate in the hearing on 
the date Yi3ced, 

A 

(ivLR. Mohan tyi 
Mern ber(A) 
	

Vice-Chairman 
•nkm 

c9- dYIAI< AA, d 	03.10.08 
—d-- 

• 

i: 
/( 	 ,- •-&--'- 

fr- - 

pg 

5 

I 	foel J/ ti//X 

None appears for the Applicant nor 

the Applicants is present. However, Mr: 

G. Baishya, learned Sr.. Standing 

counsel for the Respondents is present. 

Call this matter on 26.11.2008 for 
hearing along with Q.A. 178/07. 

S.N.Shukla) 	(M.R.Mohanty) 
Me:mber(A) 	Vice-Chairman 

Ee c 
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O.A.27712006 

25.06.2009 	Cali on 22.07.2009 for heang. 
tA 

(M.R.Mo ty) 
Vice-Chairman 

22.07.2009 On the prayer of Mr.N.Ahmed 

(Advocate representing the Applicant) made 

in presence of Mr.G.Baishya, learned Sr. 

Standing counsel, call this matter on 

I 0.082009 for hearing. 

r 4  

FI /bb/ 

(M.K. haturvedi) 
Member (A) 

' 	 • 1 

jr 

frIMfR.Mohanty) 
ViceChajrman 

I 

	

10.08.2009 	Call this matter br hearing on 

06.10.2009. 

•* (M. K. Cháturvedi) (M.R.Mohanty) 
Member(A) 	Vice- Chairman 

/Im/ 	
; 

: 

06. 10.20O9 	Call this matter before Division 

E richon 05.11.2009. 

(M. R. Mohanty)) 
Vice-Chairman 

jlm/ 

	

05.11.2009 	On the request of both sides list 
on 10.11.2009torhearing. 

Tk c 	
• f .  

-- kM 

's-., L et 	• 

i 

M- 

9cftO9 

f 'I 

(Madan . Chaturvedi) 
	

(Mukesh K . Gupta) 
Merther(A) 	 Member(J) 

/pg/ 
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26.11.2008 	Call this matter on 16th  January 

2009, for hearing. 

(M.R,Mha ) 
Vice-Chairman 

Jim 	. 

,vc. 
0 

: 	 . 	. 

• 	
- 	

r 

¶ 

.y 

03.04.2009 	Call this matter on 27.05.2009 for 
hearing. 

(M.R.Mohanty) 
Vice-Chairman 

pg 

	

27.05.2009 	Mr. N. Ahmed, Advocate 

(representing Mr. A. Ahmed, ked 
counsel for the Applicant)prays for 
adjournment of this càs. Mr. G. 

Baishya, learned Sr. . Standing 
Counsel appearing for the 
Respondents is piesent. Pmyer for 
adjournment is granted. 

,. 	• 	.. 	-. 	• 	 . 

 

can this matter on 
25.06.2009. 

(N D DayaI 	(M R Mohaniy) 
Member(A) 	•Vicc-Chaimnn 

[ 	
. 
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O.A. No. 277-06 

	

10.11.2009 	Heard Mr. A. Ahmed, learned counsel 

for the Applicant and Mrs. M. Das. learned Sr. 

C.G.S.C. for Respondents. 

Hearing concluded. Order reserved. 

(Madan Kumar Chaturvedi) (Mukesh Lr Gupta) 
Member (A) 	 Member (J) 

/bb/ 

	

18.11.2009 	Judgment pronounced in open court. 

The O.A. is dismissed in terms of 

common order passed separately. No costs. 

(Madan Kyfnar Chaturvedi) (Mukesh Kurnar Gupta) 
Member (A) 	 Member (J) 

/bb/ 
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101 
Original Application No. 277 of 2006 

with 

Original Application No.175 of 2008 

Date of Decision: This, the) 'l-k'Day of November, 2009 

HON'BLE SHRI MUKESH KUMAR GUPTA, MEMBER (J) 
Ii 

HON'BLE SHRI MADAN KUMAR CHATURVEDI, MEMBER (A) 

Shri Purushottam Das 
Son of Shri Sunkaram 
\Administrative Officer 

r 	 - egional Meteorological Centre 
jindia Meteorological Department 

/ Government of India, N.E. Region 
/ Head Quarter, BOrjhar 

-• 	Assam, PIN - 781015. 
Applicantin both OA.s 

By Advocate: 	Shri Adil Ahmed. 

-Versus- 

The Union of India 
Represented by the Secretary 
To the Government of India 
Ministry of Science and Technology 
And Ocean Development 
New Mehruruli Road, New Delhi - 1. 

The Director General of Meteorology 
India Meteorological Department 
Mausam Bhawan, Lodhi Road 
New Delhi - 110003. 

The Deputy Director General of Meteorology 
Regional Meteorological Centre 
India Meteorological' Department 
Guwahati - 781 015. 

Respondents in O.A.277/2006 

By Advocate: Smt. M. Das, Sr. C.G.S.C. 

1. 	The Union of India 
represented by Secretary to the 
Government of India 
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Ministry of Earth Sciences 
'Mahasagar Bhaván' Block - 12 
C.G.O. Complex 
Lodhi Road, New Delhi - 110003. 

r 
11 

The Secretary 
Department of Personnel and Training 
Ministry of Public Grievances 
& Pensions, Government of India 
North Block, New Delhi - 110001. 

The Director General of Meteorology 
India Meteorological Department 
Mausam Bhawan, Lodhi Road 
New Delhi -110003. 

Respondents in O.A.175/2008 

By Advocate: 	Ms. Usha Dos, AddI. CGSC. 

• 	\ 

ORDER 
I 	 i .11 2009 

t 	 21 
\.1N -b 

KESI4 KUMAR GUPTA. MEMBER (J1 
h a 

As the issues raised in these two applications filed by same [Sri 

Purushottam Das] are overlapping, the same are being dealt with by 

present common order. 

2. 	Vide O.A. No.277/2006, Applicant basically seeks direction to 

the Respondents to grant him pay scale of Rs.7500-1 2000/- w.e.f. 06.09.2005 

as Administrative Officer with all, consequential benefits including costs 

whereas vide O.A. 1 75/2008, he has sought multiple reliefs, namely, 

challenging speaking order dated 10.08.2007 as well as 19.09.2007. Vide 

para 8.2 he also seeks direction to Respondents to fully implement the 

scheme of separation of Administrative and Technical cadre of India 

Metrological Department as per recommendation of S.K.Das Committee. 

Relief regarding challenge to orders dated 10.08.2007 and 19.09.2007 have 
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not been pressed and this fact was so noticed and recorded vide order 

dated 10.11.2009. 

3. 	Admitted facts are that Applicant inilially joined as 

Observatory Attendant in India Metrological Department (IMD in short) in 

1971. Later he was appointed/promoted as LDC, UDC and Adminisfrative 

Officer. As per recommendation made by 3rd  Central Pay Commission 

Administrative and Technical wing of IMD was separated. As per pre-

separated recruitment rules, UDC can seek promotion to post of Scientific 

Assistant through Limited Departmental Examination quota. 5th Central Pay 

Commission in its recommendation prescribed pay scale for post of 

Administrative Officer as Rs.7500-1 2000/- subject to fulfillment of conditions 

therein. 

: 

scale. Rather his pay was fixed in scale of Rs.6500-1 0500/-. In such 

circumstances, he submitted representation dated 12.12.2005 which had 

been rejected vide communication dated 14/15.02.2006. Basic ground 

urged in support of claim for scale of Rs.7500-1 2000/- is that similarly 

situated officers in other departments have been allowed said scale, and 

therefore, same cannot be denied to him. Gazette of India notification 

dated 3009.1997 issued while implementing recommendation made by 5th  

CPC also prescribed revised pay scale of Administrative Officer as Rs. 7500-

12000/-. Respondents being a model employer cannot deny him said 

benefit and therefore its action granting lower pay scale, is illegal, arbitrary 

and is result of colourable exercise of power besides violation of Articles 14, 

16 & 21 of the Constitution of India. 

His grievance had been that though he was appointed as 

strafive Officer, Group B Gazetted but he was not allowed said 

LI 
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Shri A. Ahmed, learned counsel appearing for Applicant 

vehemently contended that Applicant is entitled to pay scale of Rs.7500- 

K ,  

12000/-. 

Vide O.A. 175/2008 basic grievance raised by Applicant is that 

while implementing recommendation of 3rd CPC, Government of India vide 
r 

Office Order dated 18.05.1979, decided to separate the Administrative: and 

Technical cadre of IMD and options were asked to be exercised to 

continue in administrative stream or go to technical stream. At that point of 

time, it was assured that complete bifurcation of the department on similar 

pattern as adopted by other scientific departments like ISRO, DOD, DOE, 

and SOt etc. would be adopted. Though 30 years have gone by, 

Respondents have not yet completed process of bifurcation. Rather, said 

process of bifurcation was completed in administrative wing only upto to 

level of Assistant Meteorologist i.e., equivalent to Administrative Officer. 

S.K.Das Committee was constituted for restructuring IMD. Its report had 

/ been submitted, but without any justificdtion, Respondents have delayed 
;k'>. 	•),\ 

(' 
	10ptementatiofl of scheme of bifurcation which has caused serious 

/ 4rejudice to persons like Applicant working in Administrative side and 

...--'.-" consequently he has suffered immensely as he has been denied 

promotional avenues. Similarly situated persons approached Principal 

Bench of this Tribunal vide O.A. 573/2004, Smt. Shalini Makhija vs. UnIon of 

India & Ors. which was decided on 20.09.2004 directing Respondents to 

take a final decision on the Internal Review Committee report. Applicant 

also approached this Tribunal earlier vide O.A. 89/2007, which was 

disposed of vide order dated 03.04.2007 requiring him to make detail 

representation and in turn Respondents were directed to pass reasoned 



and speaking orders thereon. Vide speaking order dated 10.08.2007, it was 

conveyed that restructuring of IMD is under active consideration of Ministry 

of Earth Sciences and the recommendation of the Internal Review 

Committee headed by Dr.U.S.De, the then ADGM, has already been given 

to said Committee for consideration. Vide O.M. dated 19.09.2007 it was 

conveyed that no further information can be given till the report of 

restructuring committee receives approval of the Government. 

In this regard learned counsel contended that on one hand 

Respondents are dithering to take any final decision in the matter and on 

the other hand, Applicant's career has been adversely affected. In the 

above backdrop, learned counsel contended that Applicant cannot be 

made to suffer for any inaction on the part of Government and its 

agencies. 

--- 

7. 

. 	s 
- 

4•j I_ 

By filing reply, the Respondents pointed out that scheme of 

on of administrative and technical wings of IMD, duly approved by 

Ministry of Finance was issued vide office order dated 03.07.1980, which 

was made effective from 01.07.1980. Approval of Ministry to the 

redesignation of technical posts into equivalent administrative posts was 

circulated by Budget Section vide office order dated 24.03.1986, based on 

which order dated 16.04.1986 was issued requiring concerned department 

to exercise fresh options. Thereafter proposal of creation of 21 posts of 

Administrative Officer by re-designating by equivalent technical cadre of 

Assistant Meteorologist Grade was taken up with the Ministry of Finance, 

which was finally approved on 07.04.1999. The posts of Administrative 

Officer, so created, were filled up as per provision in the notified 

Recruitment Rules. Administrative and. technical cadres were separated 

-kill 
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/( 	 and new Recruitment Rules for administrative cadre were framed and 

notified on 15.01.1983. Vide O.M. dated 14.06.1985 Applicant'srequest for 

promotion was noted and he was conveyed that he would beconsidered 

after bifurcation of technical and administrative wings in the department. 

21 posts of Administrative Officer were created in the pay scale of Rs.6500-

10500/- under matching saving by re-designating equal number of 

technical posts in the cadre of Assistant Meteorologist Grade II in the pay 

scale of Rs.6500-1 0500/- (pre-revised pay scale of Rs.2000-3500/-) in 1999. As 

per 5th CPC recommendation, revised pay scale of Rs.7500-1 2000/- was 

given to those Administrative Officers who were in the pre-revised scale of 

Rs.2375-3500/- and not to those who were in receipt of their pay in the pre-

revised scale of Rs.2000-3500/-. Applicant was promoted as Administrative 

Officer w.e.f. 06.09.2005 and his representation dated 12.12.2005 for grant 

of hLgher pay scale was considered but it was found that since he was not 

- in the pre-revised scale of Rs.2375-3500/-, prior to implementation of 5th 

CPC recommendation, he was not entitled to the scale of Rs 7500-12000/, 

and said fact has been apprised to him. Even, as on date, cadre 

restructuring in the Administrative Wing do not have any post in the pay 

scale of Rs.7500-1 2000/-. 

8. 	With reference to reply filed vide O.A. 175/2008 it was stated 

that in terms of direction of this Tribunal vide order dated 03.04.2007 in O.A. 

89/2007 Applicant's comprehensive representation was coflsidered and 

detail speaking order dated 10.08.2007 had been passed informing him 

that proposal of restructuring is under active consideration of the Ministry of 

Earth and Sciences. His subsequent representation was also disposed of on 

19.09.2007. The report of S.K.Das Committee has not been approved so far, 

I' 

0 
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and therefore, same cannot be implemented. Unless recommendation is 

accepted by the Government, question of implementation of such 

recommendation did not arise. An Internal Review Committee was 

constituted in IMD by the Director General of Meteorology for 

augmentation of administrative staff strength required in various cadres for 

a vertical bifurcation of administrative and technical set up of IMD vide 

O.M. dated 02.07.1999. The report in original submitted by the Chairman of 

said Committee was forwarded to the Department of Science and 

Technology vide letter dated 26.04.2000 for placing the report before the 

DST Review Committee headed by Dr.K.Kasturirangan, the then Secretary, 

Department of Space. The Government did not approve recommendation 

made by Dr. Kasturirangan Committee on the report of Internal Review 

Committee so far. After formation of Ministry of Earth Sciences, the 

recommendations of Internal Review Committee for administrative staff 

	

- 	were forwarded to the said Ministry for its consideration, which has also not 

leen finalized till date. Bifurcation is being done in the phased manner 
\ 
#'ithout any additional support of Government. At present no employee of 

	

-- 	/ 
/administrative cadre is working in technical/scientific wing. Since In IMD, 

the highest post in the administrative cadre is Administrative Officer in the 

pay scale of Rs.6500-10500/- Group 'B' Gazetted, and also there is a ban 

for creation of post, therefore, it is compulsion on the part of departmental 

authority to deploy scientific officers in administrative wing to manage the 

show. Recommendations of any of the Committees have not so far been 

approved by the Government, was the emphasis laid by learned counsel 

for the Respondents. 



S 

We have heard Shri A.Ahmed, learned counsel for Applicant in 

/ both O.A.s, Smt. M.Das, learned Sr. C.G.S.C. and Ms. U.Das, learned AddI. 

C.G.S.C. for the respondents in O.A. Nos. 277/2006 and 175/2008 

respectively. We have also perused the pleadings and materials placed on 

record. 

Reliance has been placed by learned counsel for Applicant 

on 2006(9) SCC 406, K.T. Veerappa vs. State of Karnataka and 2009 (2) GLT 

350, Shyamal Kanti Deb vs. State of Tripura & Ors. to contend that granting 

lower pay scale to Applicant amounted to down-gradation, which is 

impermissible. On examination of the matter, particularly with reference to 

the materials placed on record, we observe that sanction of the President 

to create 21 posts of Administrative Officer (Group 'B' Gazetted) was 

conveyed vide 0 M dated 0704 1999 in the pay scale of Rs 6500-10500/- in 

IMD by surrendering equivalent post of Assistant Meteorologist Grade II 

I9 (roup B Gazetted) also in the pay scale of Rs.6500-10500/-. It is undisputed 

fact that at the time of implemertation of 5th  CPC recommendations, 

Applicant was not in pay scale of Rs.2375-3500/. The revised pay scale of 

Rs.7500-1 2000/- was allowed to those Administrative Officers who were in 

pre-revised scale of pay of Rs.2375-3500/-. Admittedly, Applicant was not 

enjoying said pay scale of Rs.2375-3500/- prior to his promotion as 

Administrative Officer. Moreover, post of Administrative Officer had been 

created after recommendations made by 5th  CPC and its implementation. 

We may also note at the cost of repetition that said posts were created 

vide O.M. dated 07.04.1999 by which time implementation of 5"' CPC had 

been undertaken. We may also observe that validity of said O.M. dated 

07.04.1999 creating the post in scale of Rs.6500-101000/- has:  not been 



\ K 
questioned either in present proceeding or in any other proceedings 

/ 	 initiated on that account. Grant of revised pay scale of Rs.7500-1 2000/- is 

not automatic and ipso-facto. Furthermore, perusal of para 46.13 of 5th 

CPC recommendation's reveals that hierarchy above the level of Office 

Superintends comprises Assistant Administrative Officers and Administrative 

Officers and a small number of them were in the pay scale of Rs.2000-3200, 

but the majorily were in the pay scale of Rs.2000-3500/-, Rs.2375-3500/- and 

Rs.2200-4000/-. The revised designation of Administrative Officer was as 

Administrative Officer Grade-Il in the pay scale of Rs.2500-4000/-.• Applicant 

did not fall in such category. 

	

11.. 	As for as judgments relied upon by learned counsel for 

s\minI.\Applicant in support his claim for higher pay scale are concerned, we do 

cc) irt find any justification and some do not assist him in any manner. Thus, 

i .rye find no substance and justification n the submission made by Applicant 

in O.A.277/ 2006 that he is entitled to revised pay scale of Rs.7500-12000/-. 

	

12. 	As for as relief claimed in O.A.1 75/2008 is concerned, we 

noticed that though the decision on bifurcation in IMD particularly to 

administrative and technical/scientific wing has been pending since 3rd 

CPC recommendation and S.K.Das Committee had submitted its report in 

the year 1990, yet no final decision on the said aspect had been taken 

despite passage of almost 2 decades. We note with càncern that 

Administrative Ministry cannot remain so unconcerned about such an 

important aspect, namely, bifurcation of administrative and 

technical/scientific wings in IMD. There is a need and justification to impress 

the Government that such matters requires urgent attention. In the 

circumstances, as no final decision has been taken by the Government 
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though thereafter another two committees were constituted under the 

chairmanship of Dr.U.S.De as well as Dr.K.Kasturirangan, present O.A. is 

disposed of with direction to Respondent Nos.1 and 2 to decide said 

aspect with utmost expedition, in any case not later than six months from 

the date of receipt of this order. 

13. 	In the result, our conclusion is: 

O.A. 277/2006 is devoid of any merit, and accordingly 

dismissed; 

O.A. 175/2008 is disposed of with directions vide 

paragraph 12 above. No costs. 

Sd/- M.K.Gupta 	 - 
Member (3) 

Sd/-MX.Chatugjj 
Member (A) 

- 

t () 

. ;:: 

L 
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IN THE CENTRAL AI!M 	JIB~TAL 
GUWAHATI 

ORIGINAL APPLICATION NO. 	OF 2006. 

Shri Purushottam Das 
.Applicant 

- Versus - 

The Union of India & Others 	 ... Respondents 

INDEX 
SI. No. Amieiure Particulars Page No. 

1 ... Application Ito 14 
2 ... Verification 15 
3 A Photocopy of the letter No.E (2) 146/ 27/41 dated 

12.01.1972 enlisting the names of the successful 1 
candidates on merit for recruitment in the post of 
Lower 	Division 	Clerk 	in 	India 	Metrological 
Department  

4 B & B! Photocopies of Certificate and Training result of the 
Applicant issued by the Director Training & Deputy 
Director General of Observation (Forecasting), India 
Metrological Department  

5 C Extract Copy of 3fh  Central Pay Commission 1973 1t9 
Report  

6 D Photocopy of the Office Order No. E (2) 107/03/79 
dated 	1805.1979 	issued 	by 	India 	Metrological  
Department, Government of India.  

7 E Photocopy of the Office Memorandwn No.AE -290 
(E) /27941 dated 26.02.1983 issued by the Office of 
the Deputy Director General of Metrology (Instrument 
Production), New Delhi.  

8 F Photocopy of the letter dated 14.06.1985. 
9 0 Photocopy of the Extract Report of the 50' Pay 

Commission issued in January 1997. 7 

10 H Photocopy of the Extract copy of Gazette of India 
rcportPartllissuedon3o.09.1997. 30* 3/ 

ii I Photocopy of the Office Memorandum No.B- 
73268 dated 07.04.1999 issued by the India 3 
Metrological Department, Government of India. 

12 3 Photocopy of the letter No.A32014/AO/2/03- 33 	3 5 
E.I.  

13 K Photocopy 	of 	the 	Representation 	dated  34 12.12.2005 before the Respondent No.2.  

14 L Photocopy of the letter No.DGM UOJ No.E  3 7 
(1) 894 /15/2005/16228 dated 14/15.02/06.  

Date: 	- 1 -  aooc 
	

Filed By: 
ck 
Advocate 

i 1  
ta 
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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

(An Application Under Section 19 of the Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	OF 2006. 

Shri Purushottam Das 

Applicant 
-Versus- 

The Union of India & Others 
.Ii IrTT 3. 

DATE & SYNOPSIS: 

1971 Applicant was appointed as Observatory Attendant in the 
India Metrological Department (in short IMD) 

22.01.1972 Applicant was appointed as Lower Division Clerk (in IMD) 
through Examination and secured 1S  position 

1973 The 3td Central Pay Commission Report was published and 
made certain recommendation regarding functioning of India 
Metrologicai Department 

07.09.1973 He has successfully completed the Elementary Course in 
Metrology with 68%. 

1976 He passed his BA Examination. 
18.05.1979 As per recommendation of 31X  Central Pay Commission 

Adniinistve and Technical Cadre in India Metmiogical 
Department was- 

1982' Applicant has passed the Departmental Examination for the 
post of Upper Division Clerk 

1997 	 5th Central Pay Commission Report was published and the 
commission expressed their view regarding pay scale of 
Head-Clerk I Supervisor, Cadre of Ministerial Post and 
Administrative Officer. 

1997 	The Gazette of India vide their notification revised the pay 
scale of the Administrative Officer in the scale of Rs.7500-
250-12000/- in lieu of earlier scale of Rs.2375-75-3200-100-
3500/-. 

07.04.1999 	India Metrological Department; Government of India created 
21 posts of Administrative Officers (Group "B" Gazetted) in 
the pay scale of Rs.6500-10500/- * Although as per Gazette 
Notification the pay scale of Administrative Officers are fixed 
at Rs.7500-250- 12000/-. 

19.09.2005 	Applicant was appointed as Administrative Officer in the pay 
scale of Rs.6500-200-10500/-. It is to be stated that apart 
from the aforesaid newly created Administrative Officer, 



4 

other Administrative Officer of the India Metrological 
Department are enjoying the pay scale of Rs.7500-12000/- . 

12.12.2005 	Applicant filed a Representation before the Respondent No.2 
for implementation of pay scale of Administrative Officer at 
Rs. 7500-250-12000/-  in reference to Gazette Notification 
dated 30,09.1997. 

14/15.02.2006 	The Office of the Respondent No.2 rejected the claim of the 
Applicant in a most mechanical and arbitraiy manner. 

Hence this Original Appliation for upgradation of the pay 
scale of the Applicant. 

-N 

E  WE 
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iN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 	1. • 	

GUWAHATI BENCH, GUWAHATI 

(An Applical on Under Section 19 of the Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	&rk OF 2006. 

v1 

BETWEEN 

Shri Purushottam Das 
Son of Shri Sunkaram 
Administrative Officer 
Regional Metrological Centre 
India Meirological Departiuent 
Govcriwient of India 
N. E. Region, Head Quarter 
Borjbar, Pin-781 015. 

Applicant 

-AND- 

The Union of India represented by the 
Secretary to the Government of India, 
Ministiy of Science And Technology and 
Ocean DeveIopmen1 New Mehuxuli 
Road, New Delhi-i. 

The Director General of Metrology 
India Metrological Department, 
Mausam Bbawan, Lodhi Road 
New Delhi-hO 003. 

The Deputy Director General of 
Metrology, Regional Metrological 
Centre, India Metrological DepartmeM, 
Guwahati-781 015. 

iiiij I* 

DETAILS OF THE APPLICATION 

1) PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This instant application is made against the Impugned Letter 
No.DGM UOI No.E (1) 894/15/2005/16228 dated 14/15.02.2006 

issued by the Office of the Respondent No.2 

0 



-' 	 2) JURISDICTION OF THE TRIBUNAL: 

- 	 The Applicant declares that the subject matter of the instant 
application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that the subject matter of the 
instant application is within the limitation prescribed under Section 
21 of the Administrative Tribunal Act 1995 

FACTS OF THE CASE: 

Facts of the case, in brief: are given below: 

4.1) That your humble Applicant is a citizen of India and as such, 
he is entitled to all the rights, protections and privileges guaranteed 
under the Constitution of India and the laws framed thereunder. 

4.2) That your Applicant begs to state that he is presently working 
as Administrative Officer in the Regional Metrological Centre, India 
Metrological Department, N. E. Region Head Quarter-Boijhar 
Guwabaii-781 015. 

4.3) That your Applicant begs to state that be had joined in the 
India Metrological Department in the year 1971 as Observatory 
Attendant. Thereafter, he appeared in the examination for the post of 
Lower Division Clerk (in short L.D.C) in the India Metrological 
Department along with other candidates through Employment 
Exchange, He secured 1 position in the Selected Merit List of 
Lower Division Clerk Thereafter he was appointed as L.D.C. in the 
above said Department w.e.f. 22.01.1972. He had passed English & 
Hindi Type Writing by securing 89% of marks in Hindi Type 
Writing. He obtained his BA Degree in the year 1976. Moreover, 
he had passed the Elementary Course of Metrological Training in a 
single attempt by securing 68% of marks. He was promoted to the 
post of Upper Division Clerk (in short U.D.C) on the basis of his 
seniority in the Department. 
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Photocopy of the letter No.E (2) 146/ 27/41 
dated 12.01.1972 enlisting the names of the 
successful candidates on merit for recruitment 
in the post of Lower Division Clerk in India 
Meirological Department is annexed herewith 
and marked as ANNEXURE-A. 

Photocopies of Certificate and Training result of 
the Applicant issued by the Director Training & 
Deputy Director General of Observation 
(Forecasting), India Metrological Department is 
annexed herewith and marked as ANNEXIJRE 
B&B1. 

44) That your Applicant begs to state that the 3" Central Pay 
Commission 1973 in its report made certain recommendation 
regarding the functioning of India Metrological Department. Some 
of the recommendations made by the Yd  Central pay Commission 
regarding cadre structure of the India Metrological Department are 
quoted below for kind perusal of this Hon'ble Tribunal: 

In the course of our examination of the cadre 
structure of the Department, we noticed that out of a 
total strength of 1100 posts, of Observer, Senior 
Observer and Scient/ic Assistant in the headquarters 
office, about 14 % were engaged on purely 
administrative and accounting duties. On the other 
hand the recruitment rules for the posts of Senior 
Observer and Scientific Assistant provide for 
promotion of non-scient/ic staff like Upper Division 
clerks, Stores Keepers, Lower Division clerks, 
Telephone Operators, etc. to these posts. It appears to 
us that the employment of scientific personnel on 
purely administrative duties in such large numbers and 
the promotion of non-scientific staff to scientific posts 

miWi-
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is not a satisfactory arrangement and should be looked 

into ". 

On the aforesaid recommendation made by the P Central 
Pay Commission in 1973, the Government of India had separated the 
Administrative and Technical Cadre. of India Metrological 
Department vide Office Order No. E (2) 107/03/79 dated 18.05.1979 
issued by the India Metrological Department Accordingly, the 
administrative and technical cadre in India Metrological Department 
was separated.. The post of Mministrative Officer was made up of 
21 posts of Assistant Metrologists in the pre-separated recruitment 
rules. It was also mentioned in the 0111cc Order that new 
recruitments rules are to be framed to regulate the mode of 
appointment after bifurcation. It was further mentioned that the 
technical staff who are being utilized for administrative work will be 
given an option as to whether they want to continue in administrative 
stream or would go to technical staff The choice must be made 
within 31.08.1979. It was also provided that those staff in the 
technical side has opted to remain in technical side will not be 
eligible for promotion in the administrative wing after 31.08.1982. 

Extract Copy of P Central Pay Commision 
1973 Report is annexed herewith and marked as 
ANNEXURE - C. 

Photocopy of the Office Order No. E (2) 
107/03/79 dated 18.05.1979 issued by India. 
Metrological Department, Government of India 
is annexed herewith and marked as 
ANNEXURE- D. 

43) That your Applicant begs to state that, in the pre-separated 
recruitment rules of the India Metrological Department, there was a 
provision for promotion for Upper DMsion Clerk (UDC) to the post 
of Scientific Assistant through Limited Departmental Examination 



• 	 Quota The applicant who was working as UDC at the relevant time 
requested the Authority concerned to appear in the said 
Examination, but the same was denied by the Authority concerned 

• on the plea that he is ineligible for promotion to the post of Scientific 
Assistant as per the new recnutment rules. It is worth to mention 
here that some of the Lower Division Clerk (L.D.C.) of the India 
Metrological Department; Government of India had approached 
some of the Benches of the Hon'ble Central Administrative Tribunal 
to give them chance for option to go for Scientific Wing. 
Accordingly, as per the direction of the Hon'ble Tribunal the 
aforesaid L.D.C. were given chance for taking option in the 

Scientific Wing of India Metrological Department. Thereafter they 
were selected for Metrological Training. But the applicant; who bad 
already completed the said Metrological training successfully was 
not given a chance by the concerned Authority. In this connection 
the Applicant had filed a Representation on 15.02.1983 before the 
Deputy Director Genàal of Metrology (Instrument Production) for 
sympathetic consideration of his case that but the same was rejected 
by the Office of the Deputy Director General of Metrology 
(Instrument Production), New Delhi vide Office Memorandum 
No.AE-290 (E)12794 1 dated 26.02.1983. 

Photocopy of the Office Memorandum No.AE-
290 (E)/27941 dated 26.02.1983 issued by the 
Office of the Deputy Director General of 
Metrology (Instrument Production), New Delhi 
is annexed herewith and marked as 
ANNEXURE-E. 

4.6) That your Applicant begs to state that on 16.05.1985 had filed 
a representation before the Deputy Director General of Metrology 
(Instrument Production) for consideration of his name for promotion 
to the post of Administrative Assistant. The Assistant Metrologist 
(Administration) vide his letter No.AF-290 (P)(85)/6413 dated 
14.06.1985 infonned the applicant that his request for promotion to 
the post of Administrative Assistant has been noted and will be 

y'o 
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considered after bifurcation of the Technical and Administrative 
wing. 

Photocopy of the letter dated 14.06.1985 is 

annexed herewith and marked as ANNEXLJRF4-

F. 
4.7) That your Applicant begs to state that the 5th  Central Pay 

Commission report which was published in the month of January 

1997 has expressed their view regarding pay scale of Head Clerk I 

Supervisor, Cadre of Ministerial post and Administrative Officer. 

The view expressed by the 5th  Central Pay Commission was that 
"the pay scale of the Assistant in Non-Secretariat Organisations 
should slightly be lower as compared to the pay scales ofAssistants 
in the Secretariat. Assistants in subordinate offices may therefore, be 
placed in the pay scale of Rs. 1600-26601-. The post of Head Clerk 
(Rs. 1400-2300) and Office Superintendent Level H (Rs. 1400-
23001Es, 1400-2600) also exist in all the Non-Secretariat 
organisations. It is felt that none of these posts has any supervisory 

functions with the name. It will be appropriate if the two grades are 
merged with the cadre of Assistants. Their pay scales and 

designations will also be modified accordingly. The post of Office 
Superintendent Level I (Rs. 1600-2660) or Office Superintendent In 
the pay scale of Rs. 1600-2660/Rs. 1 640-2900 are supervisory posts 
in the real sense. The incumbents of these posts supervise the work 

the Assistants, Head Clerks and other clerical staff in the Offices. 
They should, therefore, be designated unformly as Office 
Superintendent and placed in the pay scale ofRs. 1640-2900. To sum 
up the discussion so far, the cadre of ministerial posts in Non-
Secretariat organisations should be organized in the following 
manner:- " 

LDC 	 - Rs.950-1 500 

UDC 	 - Rs.1200-2040 

Assistant 	 - Rs1600-2660 

Office Superintendent 	- Rs.1640-2900 

The hierarchy above the level of Office Superintendents 
comprises Assistant Administrative Officers and Administrative 
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Officers. A small number of them are in the pay scale of Rs. 2000- 

3200, but the majority are in the pay scales of Rs.2000-35001 
Rs.2375-.?500 and Rs.2200-4000. A good number ofSuperintendents 
are also in the pay scale of Rs. 2000-3200.. Due to the general 
decision to merge the pay scale ofRs.2000-3200 with the pay scale 

of Rs.2000-3500, the Office Superintendents in the pay scale of 

Rs. 2000-3200 and Assistant Administrative Officers in the same pay 

scale or in the higher pay scale of Rs.2000-3500 will need to be 

treated equally. The post of Administrative Officers in these 
organisations may, therefore, be recognized/redesiganted in the 
following manner. 

SL Present Designation! 	 Revised Designation! 
No. Pay Scale 	 Pay Scale 

Supdt. I Asst. Adm. Officer 	Administrative Officer 

	

(Rs2000-3200) 	 Grade-HI 

	

(Rs.2000-3500) 	 (Rs.2000-3500) 

Administrative Officer 	 Administrative Officer  

	

(Rs.2375-3500) 	
(Rs.25004000) 

Administrative Oflicer 	 Administrative Officer 

	

(Rs.22004000) 	 Grade-I 
(Rs.22004000) 

Sr. Administrative Officer 	Sr.Administrative Officer 

	

(Rs.3000-4500) 	 (Rs.3000-4500) 

In Offices having posts in both the pay scales of Rs.2000-

3500 and Rs.2000-3200, the former being promotion grade for the 
letter, the pay scale of higher post shall be revised to Rs. 2500-4000, 

af the functional considerations so dictate. Otherwise, both the 
grades can be merged in the pay scale ofRs. 2000-3500." 

Photocopy of the Extract Report of the 5 th  Pay 
Commission issued in Januaiy 1997 is annexed 
herewith and marked as ANNEXURE-G. 

U 
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4.8) That your applicant begs to State that "The Gazette of India" 
vide their notification published on 30 September 1997 has revised 
the pay scale for certain common categories of Staff. Accordingly, 
the pay scale for Administrative Officer was revised in the scale of 
Rs.7500-250-12000/- in lieu of the earlier scale of Rs.2375-75-3200-
100..3500. The aforesaid revised pay scale was effective for the 
Office Staff working in organisalion outside the Secretariat 

Photocopy of the Extract copy of Gazette of 
India report Part II issued on 30.09.1997 is 
annexed herewith and marked as ANNEXURE-
H. 

4.9) That your Applicant begs to state that the India Metrological 
Department; Government of India, vide their Office Memorandum 
No.B-73268 dated 7'  April 1999 created 21 nos. of posts of 
Administrative Officers (Group 'B' Gazetted) in the pay scale of 
Rs.6500-10500/- in India Metrological Department by sunendering 
equivalent post of Assistant Metrological Gr.II (Group 'B' Gazetted) 
in the pay scale of Rs.6500-10500/-. It is worth to mention here that 
except above mentioned 21 newly created posts of Administrative 
Officers, other Administrative Officers in the same rank and 
working in the same office are enjoying the revised pay scale of 
Rs.7500-250-12000 as per "The Gazette of India" notification 
published on 30 September 1997. 

Photocopy of the Office Memorandum No.B-
73268 dated 07.04.1999 issued by the India 
Metrological Department; Government of India 
is annexed herewith and marked as 
ANNEXLJRE-L 

4.10) That your applicant begs to state that the Office of the 
Respondent No.2 vide their notification No.A 32014/AO/2/03 - El 
dated 19th  September 2005 appointed the applicant as Administrative 
Officer w.e.t 06.09.2005 in the pay scale of Rs.6500-200-10500. 
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Being aggrieved by the anomaly in the pay scale of Administrative 
Officer he filed a Representation on 12.12.2005 before the 
Respondent No.2 and also prayed for implementation of the pay 
scale of the Administrative Officer at Rs.7500-250-12000 in 
reference to Gazette Notification dated 30th September 1997. The 
Office of the Respondent No.2 vide their letter No. DGM UOI 
No,E(1) 894/15/2005/16228 dated 14/15.02.2006 rejected the claim 
of the applicant in a mechanical and arbitrary manner. Hence finding 
no other alternative your applicant is compelled to approach this 
Hon'ble Tribunal for seeking justice in this matter. 

Photocopy of the letter No,A32014/A012103-
E1 annexed herewith and marked as 
ANNEXURE-J. 

Photocopy of the Representation dated 
12.12.2005 before the Respondent No.2 is 
annexed herewith and marked as ANNEXURE- 

 

Photocopy of the letter No.DGM UOI WE (I) 
894 /1 5/2005/1 6228 dated 14/15.02/06 is 
annexed herewith and marked as ANNEXURE- 

 

4.11) That your Applicant begs to state and submit that in the 
rejection letter it has been stated by the Office of the Respondent 
No.2 " The pay scale ofRs. 7500-200-12000 has been given to those 
Admin.. Officers kv 5th Pay Commission who were working in pre-
revised scale of Rs.23 75-75-3200-100-3500. The posts of Admin. 
Officers were not in existence before implementation of 5th Pay 
Commission in JMD". The said rejection letter was issued by the 
Respondents without applying their proper mind. It is to be stated 
that the newly created 21 Administrative Officers of the India 
Metrological Department and other Administrative Officers of the 
India Metrological Depailment are in common cadres, categories 



and they are similarly situated, although the Respondents have 
discriminated among them by giving two different pay scale in a 
similar posts. The Government of India vide their notification 
published in "The Gazette of India" has clearly mentioned the pay 
scale of Administrative Officers at Rs.7500-12000 without any pre-
condition. However, the Respondents in an arbitrary and whimsical 
manner granted lower pay scale to the newly created 21 
Administrative Officer of India Metrological Department. 

4.12) That your applicant submits that due to non-consideration of 
his appropriate pay scale of Rs.7500-250-12000 in the post of 
Administrative Officer, he is suffering from heavy financial loss. As 
such the action of the Respondents are arbitrary, unjust, unfiuir, 
illegal, discriminatory and violative of the principle of natural justice 
and doctrine of equality. 

4.13) That your applicant submits that the cause of action arises 
each and every day, every month for non-fixation of appropriate pay 
scale in favour of the applicant. 

4.14) That your applicant submits that the Respondents have acted 
with a mala-fide intention only to deprive the application from his 
legitimate right. 

4.15) That your applicant submits that the action of the 
Respondents is highly illegal, improper, and whimsical and also 
against the fair play of Administrative justice. 

4.16) That your application submits that the Respondents have 
violated the fundamental rights of the applicant. 

4.17) That the applicant demand justice and same has been denied 
tohim. 

4.18) That this application is filed bonafide and for the interest of 
justice. 



5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1) For that., due to the above reasons narrated in detail the action 
of the Respondents is in prima facie illegal, nialafide, arbitraiy and 
without jurisdiction. Hence the Impugned Rejection letter DGM 
UOI No,E (1)/89411512005116228 dated 14/15.2.2006 issued by the 
Office of the Respondent No.2 is liable to be set aside and quashed. 

5.2) For that the applicant being similarly situated and wotking in 
the same Department as Administrative Officer with other 
Administrative Officers. As such Respondents cannot deny the 
appropriate pay scale of Rs.7500-250-12000 to the applicant as they 
are paying the aforesaid pay scale to other Administrative Officers 
working in the same Department. Hence the Impugned Rejection 
letter DGM IJOI WE (1)/894/15/2005/16228 dated 14/15.2.2006 
issued by the Office of the Respondent No.2 is liable to be set aside 

and quashed. 

5.3) For that "The Gazette of India" vide their Notification dated 
30th September 1997 had fixed the revised pay scale of the 
Administrative Officer at Rs.7500-250-12000 without any 
precondition. As such the Respondents cannot deny the same 
benefits to the applicant Hence the Impugned Rejection letter DGM 
UOI No.E (1)1894/15/2005/16228 dated 14/15.2.2006 issued by the 
Office of the Respondent No.2 is liable to be set aside and quashed. 

5.4) For that the non consideration for granting the appropriate 
revised pay scale to the Applicant is bad in law and also not 
sustainable in the eye of law. Hence the Impugned Rejection letter 
DGM UOI WE (1)/894/15/2005/16228 dated 14/15.2.2006 issued 
by the Office of the Respondent No.2 is liable to be set aside and 

quashed. 

5.5) For that, being a model employer the Respondents cannot 
deny the same benefit of appropriate pay scale to the applicant as the 

Respondents are paying the appropriate pay scale to other similarly 

Logo 



situated persons. Hence the Impugned Rejection letter DGM UOL 
No.E (1)1894/15/2005/16228 dated 14/15.2.2006 issued by the Office 
of the Respondent No.2 is liable to be set aside and quashed. 

5.6) For that,  the applicant's case is genuine and need to be 
considered by the Respondents by granting hun appropriate pay 
scale in the light of facts and circumstances of the case. Hence the 
Impugned Rejection letter DGM UOI WE (1)1894/1512005116228 

dated 14/15.2.2006 issued by the Office of the Respondent No.2 is 
liable to be set aside and quashed. 

5.7) For that, the action of the respondents is arbitrary, mala-fide 
and discriminatoiy with an ill motive. 

5.8) For that, the applicant have a strong prima fade case in his 
favour. The balance of convenience is strongly lies in favour of the 
Applicant It is a preeminently fit case where this Hon'ble Tribunal 
may be pleased to interfere into the matter and direct the 
Respondents to grant appropriate pay scale to the applicant. 

5.9) For that; the Respondents are resorting the colourable 
exercise of power only to deprive the applicant from his legitimate 
rights. 

5.10) For thai; the Respondents have violated the Article 14,16 & 
21 of the Fundamental rights guaranteed under the Constitution of 
India. 

5.11) For that, in any view of the matter the Impugned Order of 
Rejection for not granting the appropriate pay scale to the applicant 
is not sustainable and same is liable to be set aside to be quashed. 

The applicant craves leave of this Hon'ble Tribunal advance 
further grounds the time of hearing of this instant application. 

M-la  
WE 

- 
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6) DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 
available to the applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal 
Act;, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 
ANY OTHER COURT: 

That the Applicant further declares that he has not ified any 

application, writ petition or suit in respect of the subject matter of 
the instant application before any other court, authority, nor any such 
application, writ petition of suit is pending before any of them. 

RELIEF SOUGHT: 
Under the facts and circumstances stated above, 

the applicant most respectfully prayed that Your 
Lordship may be pleased to admit this application, call 
for the records of the case, issue notices to the 
Respondents as to why the relief and relieves sought 

by the applicant may not be granted and after hearing 

the parties may be pleased to direct the Respondents to 

give the following relieves. 

8.1 That the Hon'ble Tribunal may be pleased to direct the 
Respondents to grant the applicant the pay scale of Rs.7500-250-

12000/- w.e.f the date of his appointment (i.e. 06.09.2005) as 
Mminitrative Officer, along with all consequent financial and 

service benefits which he is entitled. 

8.2 To Pass any other relief or relieves to which the applicant 
may be entitled and as may be deem fit and proper by the Hon'ble 
Tribunal. 

8.3 To pay the cost of the application. 

I 
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c) 
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9) INTERIM ORDER IF ANY PRAYED FOL 

- 	 . 	At Ibis stage the applicant does not seek any interim relief but 
if the Tribunal may deem fit and proper may pass any order / orders. 

• 	 10) Application is filed through Advocate. 
Particulars of LP.O.: 

I.P.O. No. 	: 	& 3..2 0 20 
Dateofissue 	: 
Issuedifom 	 c?D 
Payable at 	 two 

LIST OF ENCLOSURES: 
As stated above. 

Verification... 
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VERIFICATION 

I, Shri Purushottaiu Dass, Son of Late Sunkaram., aged about 55 
years, working as Administrative Officer, Office of the Deputy Director 
General of Metrology, Regional Metrological Centre, Boiihar,  Guwahati-781 

015 do hereby solemnly verify that the statements made in paragraph nos. 4.1, 
41, anc 4 H - are true to my knowledge, those made in 
paragrapbnos. 4 .3, 4.4, 4S 	1,1, 49, /1./O 

are being matters of records are true to my information derived there from 

which I believe to be true and those made in paragraph 5 are true to my legal 

advice and rests are my humble submissions before this I-lon'ble Tribunal I 
have not suppressed any material facts. 

And I sign this verification on this the 2day of Novf mbPr 2006 at 

Guhati. 

DECLARANT 
cpu'~)Lp~ ~/O -/7~ov M) 
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Met. 	Theory 150 . 

•..•,--------.-- Passed. 

Practica- 

--- - - 
Good 

----- 

300 . 	. / 226 
-. ---- 

Vi v it ..Vo (..-L, 	10() 	40 	 60 

fot1 	 550 	 372 	 I'rchtlLgQ: 68 

i 	 . 	 (K.K. 14M4UR9I)  
quIP3pit 	 ' 

Director of TI inin ig  

ç 	 :çq' rrTrr (rffl(fl.fI) 
for Lkputy 1)4 rtor GnrR1 	of Oervatoriet3 

(Forccsting) 

r. 	Jo 1085 1&/ 	Poon,i-5, Dated the 	- OtQbjI973, 

ATTESTED 

/ Jt 

ADVOCATR 
- 	- 	 • 	-. 	

---. 	'v' 	• 

M. 



1 
1 

- ' 	 , 	. 

NNOIA 

LAJ 

AL 

F 
' 

/ • 	. 	. 	 . 	 . 	.. 

I 	/.•Ii 	

r • 	 . 
/ 	\.: 	. 	.;• 	. 

	

•0 	

' 

in ItftuaIøaicn1 	ii4miii 

• 	•. 

/ 	C)! 	•• !

y 	 •. 	

'- •< . • rt 	• I 	
IttiFitn:k 	 I 

A .. 

	

/J 	,.\ 	 - 	 . 	 • 	 • 	
••.: 	 .;: 

	

/I 	
t•' -• 

	

4 

 i 	 ' 	 - 	
+ 	• I 

; 	, ceój1  9i 
. i• 	• 	 .• 	 • 	

_;, 	
I1_z2 	•• 	.•' Z'', 	 ••••.•• 

%;2d ,4acced4 12-; om/ ?d  
t/2 n 	

,r 	
- 

/9 	
_• ;_'N 	 t 

cwcie tIL 

	

I 	 (.Z7 ,2 . 	,9 	+ 	I 	• 	• 	•, • 	' • 	• 	
1 I 

Ji Aaf4u4iO 	O("-( 29fl?Z 4U2 

k 

 Aat 	 4LUóed /ed 	, 

	

• 	 • 	• 	. 	 • 	
• : • 	• "•• 

	

t,, 	

..;•.• 	
::' 	. 

. 	. 	 • 	•. 	 . 	••• 

	

I .Mteof;o(7Icae (Yce 	 /u4 Jsteett' eneiat 9 

	

I 	 i;oyna,5 	 jaiajot&j, 	ecaot 

.1J;J.ed • 1th•&/4...# ,z,. • • 	. ...: 	 • . 
l'tf 

	

I 	 t 
/ 	 / 34 

I 	 i 
4n'- I97 

 
so 
, Nsi, 

iLhI 	, 	 V 
I " .,.-,• • I • , 	..•• 	.• 	'''I' 

- - 

- 	- 	 - 	 - 	- 	- 

ADVOCATe 	 . . • 	. 	 . •. •- 

• 	• 	• 	. 



Ii1I i 1 • 	 ____________ 

N, Oide of the )y Dire1or Genera 
of Observatoics (CIirnalogy & 

GeOphywc8) Poouu.5. 	/ 

/ 

I, ! 

f ,  

	

// 	 • 

. 	 - 	 /1 	
•• ../ 	 • 

I 	 ..' 

MNrsThy OP IINANCfl 

GOVERNME 	OF 
I I 	 'I 

/ 
4 

	

- 	•• 	- 
.,-. 	 •. 	 . 	. .. . -. 	 . 	 . - 

Fi 1/ Ir •0 S  

-. 	 - 	-. 	 - -.- 	 -.---• 	 -•.--- 

1 

STED r 

ivoCATil - 
- 

• 	- S .  • 	

--- 	.-- '- - 



The class-wise distribution of 	posts 	left i. t1 . h 2500-2 
plinion o Department on 1-4-197 1 is as follows :— 

. 

•'. 	 130 .01' Qbs'ft'va 
'' 	 ' Class I .' 

225 'mmh or 
' Class 11 (Gazetted) . 	. 

. Imir 
Class 11 (Non.gazetted) ' • 	324 	, 

Class 111' 	'. 	"' 	 '. 	 '. 
•. 	3138'j'' 	' 

ClassIV 	Y. . 	.' 	1329 , , 
5146 , ftllett by 

41. The Class I and II posts in the 
are indicated in the Table below :— 

'• 	 "!r:.'---.'. 	- ,., 

lt.•  

ti'i 1 

t' 1: 
: 

.: 	• 

i1 	•" • 
.1 ,  

.tt. 	'.•J 

q! 	
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0 
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4'.i.• 

. •. ?, 

I i  
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37. For the following other posts in the Depart-
ment, we recommend the scales of pay indicated 
against each in the Table below 

TLE VI 

si. Designation of 	Number Existing scale Revised scale 
No..' 	post 	of 	of pay . 	of pay 

posts 

AdministratiVe 
Officer 
AbitakaL 1J11c4..I'tD 

(Administration) 

Guide Lecturer 
(Khhjuraho) 

Photostat Operator 

Machine Operator 

Rs. 	Ks. 

700-40-1100- , 1050-160( 
50/2-1250 

i'i 11 t110 1U 
590-EB-30--
800 

210-10-290-15- 425-700 
320-EB--1 5- 
425 

	

4 205-7-240-8- 	380-560 
280 

	

150-5-160-8- 	330-560 
240-EB-8- 
280-10-300 

3. There is one post of Personal Assistant to 
Director Generawhich is in the scale of Rs. 320-1 5- 

rccomnriidcd by ui iOL sun! ar 	ih 

Departments. 

The Association of Tourist Officers have 
represented that an All India 'l'ourism Service should 
be constituted 'as specialised service. We are unable 
to make any recommendation as this is a matter for 
the Government to consider. 

111. INDIA METEOROLOGICAL DEPARTMENT 
(IMD) 

The India Meteorological Department, as 
its name implies, is responsible for the provision 
of meteorological services to the various user-
interests in the country. The observational orgnisa-
'tions of the Department consist of Surface observa-
tories, Hydro-meteorOlOgiCal observatories, Pilot 
Balloon observatories, Radiation observatories, etc. 
spread over a number of places in the country. The 
Institute.of Tropical Meteorology, Poona, Astrophysi-
cal Observatory, Kodaikanal and the Geomagnetism 
Observatory at Colaba and Alibag which were pre-
viously under this Department have been constituted 
as autonomous Institutes with effect from 1-4-1971. 
We have, therefore, not made any recommendations 
in regard to' the pouts I rutnsferrcd to these Institutes.  

1)eslgnatlofl of post 	Number 	Scako 00 
of 

DirectOr General (DGO) 1 2250-15- 

Deputy Director General 	. 4 1600-1-1 

Director 	. 	. 	. 	. 14 1300-0-k1 

Mcteorolog1St Grade I 	. 43 700-50-1 

MeteorolOgist Grade II 	. 67 400-41}-*Ml 

'Assistant Meteorologist 	. 225 350-25-' 

(Class it N'on-gazcLtcd) 

At the Class I level there is dkert teelu 
to the grade of Meteorologist Grade Ilto diii 
of 50 % and all the higher posts are fihlcd 
tion only The recruitment 	qualilkim 
Meteorologist Grade II are a Second CIsI 
degree in tuty of the relevant subjects, e.g. Meti 
Physics, igriculture, Astronomy,. AsLrc 
degree in Engineering with two years' m 
experience, as evidenced by published piçcat 
of the subjects or fields mentioned above. 

42. The India Meteorological De 
Gazetted .Omcers' Association has i'çreeX 
the status of the Director General vf0tV 
should be enhanced at least to the level oiai. 
Secretary, having regard to his incrca. 
and responsibilities. The pay of the 
General of Observatories was raised frea L 
to Rs. 2250-125-2500 in 1971. The Bb 
Committ,C* (1967), which examined thc" 
this Department, had recommcndcd thud 
Director General of Observatories sho1d I 
a scale' of pay commensurate with his 
tics utnd' status, it should not be Im 

Pago 15 of the Report of Committee on Organization of ScintiI1c Research. 

- 	'' 	•' 

ATTESrEf 

.: 	. 

ADV#CATg '. 



There is direct recruitment to the. extent of 25 
at the level of Scientific Assistant from amongst 
Second Class Graduates in Science. 50 % of the; posts of Senior Observetr are filled from Graduates 
in Science with Physics as one of the subjects. The 
posts of Observer are filled by direct recruitment 
from amongst candidates whose educational qualilIca-
tion is Matriculation or its equivalent. 

46. We recommend the scales of Rs. 425-700 
and Rs. 330. 50 for thoposts oh Scicimlifie Assistimnt 
and Semilor Observer, respectively. 

For the post of Obsever the scale of Rs. 260-430 
would be appropriate. For the post of Inspector 
of Observatories in the pay scale of Rs. 210-10-290-
15-320-15-425 we recommend the scale of Rs. 
425-700. 
I 

11 47. In the course of our examination of the cadre 
Structure of the Department, we noticed that out of 

total strength of 1100 posts of Ob'rver, Senior 
Observer and Scientific Assistant in the headquarters 
office, about 14 Y. were engaged on purely administra-
tive and accounting duties. On the other hand I he 
recruitment rules for the posts of Senior Obsiver 
and Scientific Assistant provide for promotion 
of non-scientific staff like Upper Division Clerks, 
Storekeepers, Lower Division Clerks, Telephone 
Operators, etc. to these posts. It appears to us that 
the employment of sc1imtiIic peroimneI 0mm purely 
administrative duties iniuch large numbers and the 
promotion of non-scientific .stall to scienlific posts 
is not a satisfactory al-rangement and should be 
looked into. 

The only category of. Class lV employees 
peculiam' to the Department is OIIice/Obsem'vatory 
Attendant in the pay scale of Rs. 75-1-85-El3-2-95. 
There is direct recruitment to 33 1/3 % of these 
posts from amongst peEsons who have studied upto 
Matriculation standard and the remaining posts are 
filled by promotion.. frrn Peous on the basis of 
seniorily-cwn-fitncss. ''We recommend the pay scale 
of Rs. 190-240 for this post. 

For the posts . of Security Sub-Inspector 
in the pay scale of Rs. 150-5--160-8-216, we 
recommend the revised pay scale of Rs. 330-480. 

'Iv. COMMISSIONOJ? EAILWAY SAEE1Y 

.- .-- --- - 

_H 
L 
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t posts

I
500-2750. The official witnesses suggested up- 

L follow iion of this post to the level of a Joint Secretary. 
g regard to all these considerations and the 
hat the area of control of.thc Director General 

13 bservatorics has been reduced recently with the 
22 ch oriented institutes being made autonomous, 
32 xommend the pay scale of Rs. 2S00-275() for 

313
132 r the post of 1)cputy Dircetot General, which 
514 ti by promotion of Directors, we recommend. 

IIC of Its. 2000-2250. 

r the other Class I posts, we reconunend)StS in ( ilowing scales of pay :- 
)W :- 

Rc 

Director 	. 	. 	1500-2000 

imber 	Scale of 
of 

* 
Meteorologist Grade I 	1100-1600 	L 

Dsts Meteorologist Grade II 	700-1300 

Ri.  
2250-125-2 3. At present 50 	% of the Class 11 gazetted 

ei of Assistant Meteorologist are filled by direct 	j 
4 	1600-100-103 'ieiaent. 	The recruitment qualifications are the 

as for the Class 1 posts of Meteorologist Grade 
14 	1300-60-1(O0 nxpt that the research experience of two years 
43 	700-50-120 L insisted upon in their case. 	There is also direct 

:euant to 50 Y. of the Class H (Non-gazetted) 
67 	400-40-I.Ql ea of Professional Assistant from amongst Second 	1 

i 	Post-graduates in Science. 	It does not appear 225 	35025500 
E1t-30-Th ry to have direct recruitment at these 	two 
30-8?0- 	levels. 	The 	official 	witnesses 	were 	also 

Vour of stopping direct recruitment at the level 
317 	325-154'i.-0•S1 Assistant 	Meteorologist. 	We, 	therefore, 	re- 

aad that the posts of Assistant Meteorologist 
iii, in future, to be filled entirely by promotion 
a i.he posts of Professional Assistant. 	- 

re 	is 	direct 	tWifl 14. We recommend (lie scales of Rs. 650-1200 t Grade II to the s. 550-900 for Assistant Meteorologist and )sts arc filled by P"' 4bm)aal Assistant, respectively. it 	qualifications 	I 
a Second Class M. I 

mbjects, e.g. Mcteorulm fx tin post of Professional Assistant (Foreman) 
nomy, 	Astrophyi iii the pay scale of Rs. 325-15-475-20-575, we 
i 	two 	years' 	

1c, 
Wad the revised pay scale of Rs. 550-900. 

published paperi, in 
.oned above. 3. The Class III scientific posts peculiar to 	the 

:'i. nnt are indicated in the Table below 
trological 	Dcparin . 	TABLE V111  
rn has represented a 
cncral of Obiain 
the level ofan Addith 
0 his incrcased 
pay of the Duu 
is raised from Ri.. 
)71. The Bhapiva 
xamincd the worii 
imended that w3db 
atones should be 
Ic with his resp 
not be Iow 

utioa of post Number 
of 

Posts 
Scale of pay,  

. 	861 
its. 

Assistant 	'. 210-10-290--15_320_ 

0mrvr 	. 
EB-15-425' 

. 	11255 150-5-160-8-240_ 
I3B-8-280-10_300 

201 110--153-EB-4.... 
170-5-180-EB-- 
5-200 

11: 

'L 

50. The Commission of Railway, Safety is. an 
independent authority; for investigating railway 
accidents, etc. and for sbrving as the Principal Tech-
nical Adviser to the Government on (lie adoption 
of various measures connected with the Safety of 
railway operations. The strength s  and composition 

,Vmk Secretary has dissented from the view vide his Note of Dissent. 
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.VieoC the 
Dirccbcr General of.t.orogy 

	

. 	 . 
 

LcdiR.oad,1,Dal 	110003. 
E (2) 107/03/79 	 dated the 	/5/1979..  

... 	.. 

]t has been decided in consultation with GorernnonL Lrl.l staff repre-sontative to initiate action f 	eparating ths lrd.nistr.jve andichni.ca1 I. 	cadres in hula M3teorQlogical tJepartrcn ard to utilise oliLy admin. cadres 
for administrative work. To 	rt with, this will be dorn in lIcdquarters Qiice of the Deartmenb. This will now ccwer oxiLy the ajiin. and techi-Lical  • secti0113 in Headquarters oZic, but ns; fild/cperatjoiul off icé8 

1h c:dt o s 1JC cjosod .Lr udaLn. wing are given bel OW. The scionl;ii'jc/ teclllnea]. posts 	sarctior1d/utij3ed for adnLifl. ; - 1: rU1 be cowertod to crrospofljn admin. cadres an4thi 	quatio11 is also indicc.:;ed. 
•. 	uirc 	I 	____ 	

3tobjj 
1. 	L. U. C. 	: 	P 2(0 — 4C0 P 	QC LDC, C7osr., Lab Assistt. 

• 	2. 	U. U. C. 	j 	5( 	!'oL of &'. Csover aixlU.I).C. 
A s3istallL 	. 	— 	O Post s of Iload clerk, Sc AgjsLarjb 
SUpUriilLordenL 	c. 550 	O0 P0t3 of Supdt. DDGC DDGI ani 

Proj 	AS3isLallu .. / 

	

• 5. 	Jnin.. Cf ficer 	. 650 	Posts of Assistant ;'Leeblogist. 

The designation ani ;zy.scale to U alloed for tho rd'nln. posts 
esoecia].ly. those at f3.No 3,4,5 

 
are yet to be decided by Goorr noiit. 

	

• 31 	Therimber QCposts Ioposed to be 	ovidod for 	d]c will be 
• 	L. U. C. 	

149 :tudo up of LDC (13), Olsr. (12) &Lab.  
• 	IJ. 1). (J. 	 233 indü 	p of S.U. (110),  

 

	

• •. 	115 made i 	QC S.A. &llead 0lerk. 

.. ScrjnLeonbi'me up of 3 'P.A. & posts of Supdb. DDGC & DUGI.. 
5< 	Adrid.n 	fjcer 	• .i21 made up of 21 AssisLant 
The 	

ber c posts iicatod. .tove are the posts now sancti3md/uod f or adrain. fu1xtion. . Retention of all•thosc posts in the •adrjji. wig is subject to appr oval by Gcwer ient 
• 	 . 

(ahor postd l:e Sup:jnt - nt H.'. 	fjco, 'lanats, S.S.I., Stenographer, &. PersonjJ.js t ant toJJ,Qf 	etc. ill ontjiue to remain as at iire sen 	 w 

	

t. 	
• 	: 	 '•,. 

A. 
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4. 	 ftor tho Sc3rC IL bifixcat ion 1$ 3flLtiaLOd in to Dep'trrnt, fresh 
recruitiiont rules ar to 	,anted to rculato the mode of appointment. The 
riles 'ifl thcoire final oray after they are approved by:  Goverrienb and by 

• U.P.S.C. .ihero eosary ani are nOti(4. In view of the beginning being made 
in this ca, the Deprtiitental offices :nay. iced çer3ons catito QC pre- 
: i. ng ad nL n, caO s/pr oblc::.s aix1 pro sent case $ clearly ami 3ucimtly. To 

cnsur this it is n9Cossary to have• adequate staff jhO are 	aduaLci. :it 

3 thcrefcve, i:rposod to bUVO LUL eleiiiciib cC direct rueru!iiioiit at tho level 
of UDC aid Assistant. The following mode' of filling up'iz ba..ing contemplated. 

L.D .0 	100% recruitment 	93% fro!ii cpn market and 10 front arnorg 
oclucationly qUal)Ii'3d 3r C.ip D omplojees. 

U.D.C. 	75% pr(.UOLLOI1 to to fEU.ed by uoziiwity-cum-fitmss and 
ounid.w.ition in equal prcpui'tion. 

257 by direct recruitment.' 

Direct Recruitment will-b3 continued fur a period.of 5 to 10 yeax'a 
and will be discontinued v1ion not founi xucossc.'y;' 

J.sLant 752 1,  prQtion to be fii2.i b: soniai''-cu -fit:ss and examination 
111 0 qUol prcpaL'tiOfl. 

25 by direct recruitnt'3nL. 

Supdt. 	100 prcuoLion by scloctio. 

• Admin. ' 1001, prc7.totion ty sel2ct ion on the basis of o xaminat ion 
Officer 	failing iich tI  depuiation - 

failing thich t;r direct recriitment. 

.5. 	Pa- the preøi-it, thu separation is erxvisagcxl onLy v.o the level of 
• Ijja;b'.Mjtcc,rdjocjsb. Poz 1 i of bt4 io-, ut:ilic1 for c'd!&Lnistratjon may 

coi'timn to to available r o:ioLion of Administrative (.T'jcór till tlio3o 
hir posts are also coirrtod. 

As a u i;;tcr ci' 3c jo '; 	:uid o cli ut cc]. staff are wii -g ut ilisod fur 
uinin. wu1c,. it is 	cocsary to obtain: an cti Ott !ran them, if they waui to 
continue in aLl!fllfl. strean Cr would go to technical sido. The tochntcel/' 
2cjnLjfic staff in ad::uin, iij are, thoro'oro required to. oxerciso all 
option elect in to conLi:i in the a'J:i.n. ridu cr go to technicalside. The 
option shall to exercised inth fcruncloscd and shall be'subrtLtted to 
reach the head of off ice on cr 1OfcC'e 31 .C.1979 More e;rciso' of option 
to go to technical side vill ncb tpLwalitoe irimdin.t'j transfór to tochjoo1 
• Lde, if on th basis of optiCns e:cised, the aduinistrotivo wing will be 
depleted to such an extent asto affect the day to da'. furnions of offices. 
In such cases, personswill b relieved as ard whon they can be reaced.. In 
any case, the transfer tll to completed within a period of 3 yUan's i.e. by 
31. 	Darjj tto transition pricx1. tho staff ho h.tvO opted fcr tcciiii- 
cal side will have their it1crccc c:'Lh.c tcchjacaj ui.do sa.fc!'uflr(lc'd bUb 
they will not be oli:1.l10 s: Ci' jrumjUj.un iii 

• —. ... . - 
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• IL 	tie 	scir 	eriv 	as 	1- 9 ' 	oi;ii?/onicc1 	from .. 

	

r 	 n technLcl s1C1 	'ti.]-1 not. 	- 
% 	 W 1fl" 	3 __ 	 - 	 - - - 

tar col?ta 	ctUTaflJ- 	ab-tim 	UL _ 

iffiFC 	cptionexerd 	:;hc  sc:L) .La.ra. c/te ci 
ç 

- 	 9.soQ 	0 Ir uc 	atJa1f 	r oi 	'iXU.O 	3 

qide 	volun[cT 	1'e-ou tochiucau/waJi be consi.1ered, 	Such perr.ls will W. 
tr n sfe 	ed to ad 	s a. 	i nert 

ii setf in 	ochrucEIons a 	11ascort iOna].jrield 
• 	sttons cifluiteerf cr post. in 	bifli±n — 	tthTrT5 miJj:- 

1cöid ,anFto txiiicessary 	• 	 .••- 	'-•--- 

cpLior/vdlunbeering one exorcised byt ho 	aff as. inpla'a 	luil 7 
• 	jill 	final. 

th the . inoduct.ion of thjs scheme, aduin. staff can not airo kE 
far i'omobion to technLcrl side and vice versa. 	They will be eligible fcr 
prcobion in their •on stream. 	Fcr this, tho soniarity li..rjt of staff will 
be ti 	.nt.Liüd separately fox' ad!iiLn. andisachnical. cat]ros.. 	Such ofthe tech- 
ucal staff who opt far ac. un. wii 	will have their appoint criL Lronsforred. 
ariJ c13f07t 	will b3 made 	o protott 	hoir soniarity. 	This wfl also be 
crplicaLle to staff coning over to a-J:.!.n. -..'in 	frQa 	ech)Lcal/ceratjon 
side uixicr pta 7 .. 	 •. • 	 . 

In respct bo group D services, the fiLlowing posts will La roLai5d 0  . 	 • 

• 	
. 	 a) 	Cbservabarr 	to1ant 	(to La radsign±Dd uq DrItry). 	. 

u) 	Peon 	- 	 . 	• 	 .• • • 

cuowkiciar 	 . 	 . 	• 

• 	 d) 	Gardrr 	 • 

o) Safaiwala 	(Swecpo:) 	 • 	 • 

• 

O 	 ) F arash 
• 

) 	14doa. 

h) 	(ILeanr. 	 . 	 • 	 • 

The niia&r of poab s availablo on date will W. retaimd far athiiLn. 
.ang. 	 • 	 • 	• 

.-• 	(. 	,\ 	i 	•• 	 . 	(• 

.(G. R; 	GUPTA)  
tCCc.'Lorist(Gstab1ithhqent) 	' 

far Directar General of Ieteoralogy 

, 



I -----.  
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COVT.OF INDIA 

OFFIcE OF THE DY.OIRECTOR GENERAL OF.iETEOROLOGY 
(INSTRUIIENT PROOUt iON) 
LODI ROAD NEW, DEL 141-3. 

J Q 	Now Delhi;3 Dated.')(-2-19O3 

OFFICE iErORANDUN 

With rorerorice to hie opplication rinc3rJ. 103 

Shri Purushottam 0a9,U0D.0 is informed that hi rquost 

has been considered sympathetically but it cannot be 

acceded to. 

Assistant IieteoroiocJist(P(d1!in) 
for Dy0  Director General of r1eterology 

(1nstrunnt Production) 

Shrj. Puruhottain Das 
U. D. C. 

Throurjh h.S. 

* ******* 
'I. 

ATTESTED 
IAAAyk  

ADVOCATS 
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dc. Address 	 55- 

"AERO", New DeIhL 	 . 

	

. 	THE OBSERVATORY, LODI ROAD. 
H. 

/ 	 At23C La) ( 85 / 	 t n P 
N wDe1hz3,daI the 	 19-6 

A 
S 	tHiCEMIMORANI)UM.  

	

5 	 .4 
0J , th ro fer nce to U i 	opp1oat 3.on . . S  

dated 1_-05, 5ari Purshattrirn Doe, U .D-.0 	-- 
is informed that his requeit for promotion to 	S  
the ooi; of Administrative Asistant hs been 	-. 
notc.i - and will he C onr3ide rti! a Iter. b Una 	. S  

of Technical and Administra Live wing in tho 
department has been effected. 

 

	

C. .ASTI--1I\N/\ 	) 	\T AssLt. 	nl.or ] iojj.3t (Acliii.n.) 
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S 	 ( Instrnnrrt Productjnn) 	S  .....- 
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Head Clerki 
Supervisor 

H 
• 	 f 

in subordinate offices, where the nature of work is confined to routine matters: 
related to establishment, personnel and general administration only. Assistants in 
the secretariat also submit cases directly to the decisionmaking level of Under. 
Secretary/Deputy Secretary, under the scheme of level jumping. Taking all these 
factors into consideration, we are of the definite view that the pay scale of 
Assistants in the Non-Secretariat organisations should slightly be lower as 
compared to the pay scale of Assistants in the Secretariat. Assistants in 
subordinate offices niay therefore, be placed in the pay scale of Rs.1600-2660.  

46.10 	The posts of Head Clerk (R. 	1400-2300) and Office 
Superintendent Level II (Rs. 1400-2300/ Rs. 14 00-2600) also exist in all the 14on-
Secretariat organistions. It is felt that none of these posts has any supervisory 
functions with the name, It will, be appropriate if the two grades are merged 
with the cadre of Assistants. Their pay scales and designations will also be 
modified accordingly. 

46.11 	The posts of Office Superintendent Level I (Rs.1600-2660) or 
Office Superintendent in the pay scale of Rs. 1600-2660/Rs. 1640-2900 are 
supervisory posts in the real sense. The incumbentsof these posts supervise the 
work of Assistants, Head Clerks and otherc1ericàl staff in the Offices. 	They / should, therefore, be designated uniformly .  asOffice Superintendent 	I and 
placedinthepayscaleofRsj64O..2900 

• 

. 	,.. 

•0• 	- 

Cadre of 
.. 	

I 

	

* 	 ...•..- 	

sI 

	

46.12 	To sum the discussion so far, the cadre of ministerial posts in :.lf1flleriaI Non-Scietariat oranisations should be organised in the following manner:- pOSLs 	a 	 .. 	. 	,. 	 . 	.. 	. 	 • 	 . .;i'y: 	' 	' 	 l: 	ti 	?t 	 ••. . : 
.. LDC 	 . 	 Rs. 950-1500 

rA UDC 	
- Rs.1200-2040 

, 	-- 
- ?Assistant ... 	 Rs.1600-2660. -' 

Office Superintendent 	 Rs.1640-2900 

: . 
i' 	.• 

:. 	Admmistra :ive 46.13 	The h.icrarchy above the level of Office Superintendents Officer. comprises 
Assistant Adininistratjve'Qfficers and Administrative Officers. A small number 

- of them arc in the pay scale of Rs. 2000-3200, but thcrnajority are in thc pay- 
scales of Rs 2000-3500/Rs._2375-3500 and Rs.2200-4000, A good number of 

of Rs.2000-3200. Due to the general 1; 	.. decision W merge the pa 'sa1e of Rs. • 2000-3200 with the pay scale of Rs. 
2000-3500,th Office Superintendents in the pa' scale of Rs. 2000-3260 and 
Assistant Administrative Officers in the same pay scale or in the higher pay scale 

LZ.l be treated equally.: The post of AdministratWè': 
/ Officers in tlese organisations may, therefore, be reorganised/ redesignated 

in'tliefolkiwing manner:- 
.)1-  

. 	 :, 	 '. • 	 •. 	
- • 
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7f I 	 SI 	Prt.( ni Designntion/ 	'&Rcvsqd De5lgintIoi/ 
(1 	No Pay Scale 	 tafe 1y S 	, - 	 1 	• 	 • 	
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t 	 tI 	I 	, 	I 	 1 	.4 

	

I 	1 	SupcwAsstt Adnu 	4dpinistrtive 	' 

	

& 	 nLstattve Ofticer I 	ip11fjjç;l 
 

	

,7 	 (Rs 20003200)s 3 	,,. ? 	'(R.2OQO-35OO) 
. . . 	 .: 

: 	• 	• '••
~00.07,3! ; •..: f 

, 	 2 	Adniinistrtive 	 Adminisratiye . 

, 	 I 	Qffcer T,'T 	 Officer Gr IL c 

! 	1' 	 (Rs 275-35OO) 	 (Rs 25OO-4QOO)./ 
t 	

If 4 	$  

	

I ; : 	• . 	 . 3 

	

, 	 J 	? )\ 
: 	 r 	

, 	

' 

tçatiyp ) 	 S' 
fficer 	 Q1icçr;. 	' 	

f 

. 	 .: 	••• 	 .... 	 . 	 . .. 
500 

, , 

, t 
Rs.2000-3200,the formr 	 gvad fr 

r 	
— 	0! highç 'ost ' sha1t e èv4 	, Unction A. 

, . 

peT 

	

I 	 I 	•" •kø, 	(J$9tP fts 	v ' 	$ 44 	)4 )4aLil f I 	[ISSYS OHERTHAPy 	 ' 

	

1 	 4 
	

, 	 I 	: 

Par:zyinmeiliod 46 14 	In spite of comp1et pa1ty in'the pay scales pf LDCsfUDCs ' 

4 	
ofrecrumneni 	vanations xist ip the meL1iod o reoruitçqtt tI'e levçl of UDC Demandshve 

1 	 been madc foruitrouc)n q iqSL track Qfpt1on J a numbcof orgqnsitons 
) 	 departmental examinatiors are held for tp9m91on trom LDC tq 1)DC grade J.x 

order to bring uniformity in differentorganisations an parity with CSS, a limited departmental conpetItLve exaxunatjon for prOmQtQn to UDCs needs 
to be introduced Fhe exarrnnatio should be bas4 Qfl tL patternof the 
examination opducted y Staff Sjecton CommlsslQn for CSC 

46. 15 	At the 1evl 9f AssLstant thg SS, 50% of the posts are fild by 
direct recruament nd the remiupng y proition ,Ip the c QftJQn -Secitanat 
organisations, similar compbnnt of t;tnent anr9 beiroducecl as in 
a large number of small organisations there are no senior level pQts beyod4he 
scale of Rs 2000 -3500 Direct recruitinenrat Assistant 1evclwahout havi 
enough promotion opportwitties wilJ be detrimental to the cause çf efficincy and w ill become a major cause of frustration As such, all the posts bf Assistants 
should conunuc to he uihlcd by, promotion in Noti eceLari QrIut1oi)s, 
However, with a view to inprpvmg cffcincy, at lest Z°4 ofhe pq o' 
Assistant may be filled thouh 	Lrntd Deprtetal comFt4Lve 

0. • 	
': 	k 

500 	 / 

I
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••.• 	 :;:4; 
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EJPTTE OF INDIA 

If 	 JiLJ 
REVISED PAY SCALES FOR CERTAIN COMMON CATEGORIES OF STAFF 

The revised sca1's of pay mentioncj in Column 4 of this pan. ' 	the 
Notification for the I:)osts mentioned in column 2 have been approved by the 
Government. However, it may be noted thatin certain cases of the scales of 
pay mentioned in column 4, the recommendations of the Pay Commission are 
subject to fulfilment of specific conditions. 	These conditforts relatri lntei-- 
al Ia to changes in recruitment rules, restructuring of cadres, re--d1sI:rihution 
of posts into higher grades etc. Therefore, in those cases where conditions 
such as changes in recruitment rules etc. which are brought out bytIi Pay 
Commission as the rationale for the grantof these upgraded scales, ft will 
be necessary for the Ministriesto decide upon such issues and agree to the 
changes suggested by the Pay Commissioiibefore applying these scales lo these posts w.e.f. 1.1.96. 	In certain other cases where there are conditions 
)rescrlbed by the Pay Commission as pre-reqLlisito for grant, of those scai 
to certain posts such as cadre restructuring, redlstributfri of pnts et(,. 
It will be necessary for the Ministries/Department concerned to not only 
accept these preconditions but also to implement them befoe the scnies are 
r)pl led to those posts. 	It would, therefore, be seen that It is Ip I I ('j•, 

the recommendations 'of the Pay Cornmiss ion that such scz1es necessri, ly have 
to take prospective effect and the concerned posts will be governed by the 
normal replacement scals until then. 

1. Posts 	 Present Scale 	 Revised Scale 	Paragraph Ho. 	 (Rs) 	 (Rs) 	 No. of 
Report 

1. 	2. 
 

- 	PLEJc!.sEjqR 'L ij]3A lIONS 
OUTSIDE THE SECRETARIAT. 

() Assi stant 	 1400-40-180050-2 300 

(h) head Clerks 
1 35 0- 3O -- 144a-4O-100_ 
5-2 200 

(c) Office Superin- 	00- 40- 1800--50.2300 
endent level II 

('1) Office Super -in-] 
terident level I] 

(e) Office Stiperin-- 
] 

1; e ride n t 

(1) Admjn1strat1,e 
Officer 

() Upper Div1j 	1200-30-1540-40-21040 
Clerk 	 with special pay of 

Rs.70/- per month. 

5000 - 150-80. 

3 Scion-- 150-8000 

3 

5O00-i5O-cin 

5500-1 75-9000 

46. 1') 

46.11 

	

75rju--250- 1 2000 	46. 1 

,- 

	

5000-150-8000 	11r, . 17 
Wi thuij1 Spec I a 1 
pay. 
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OFFICEME%JRANDUM 	 4 I
_J 	. 	 ' 	; 	 . 	

I 	• 	• 	 . 	 • 	• 	 I 	' 	' 
/ 	' 	 Dated New Delhl-3, theApri1, 1999. 

tI 	. 	 " 	 Sub - Creation of the post of Administrative Officer 
the 	scale 	of 	Rs.6500-10500 in 	India; I' 	d4 	

Mteorologjcai 	Department 	in 	lieu 	o'f' 

	

s.irrendering equivalent 	post 	of Assistant ' 	 I 	
Meteorologist Gr II (Scale Rs.6500-10500). 

Presjdejt'j pleased to reate the twenty one ' 

	

	
'posts of Administrative Officer *troup 'B' Gazetted)

21)  

scale of.Rs.6500-11J5,Q0_in India Meteorological Department by  
lof 	twenty one 	(21) posts of Assists 

Meteorologist Gr.II (Group 'B' Gazetted) in the"scale of 
Rs 65OO-1O5q9. iTh office-wise distribution of. the posts of 	' Administrative Officer Is as follows - 	' 

SNo 	Nameof _the _office 	No __of _posts 
I.. 

I 	DGM Office, Now DelhI 	6 
-ADGM(R) Pune 	1 
DDGM(UI)I New Delhi 	. 2 

...-DDGM(WF) Pune 	1 
.-DDGM(AG) Pune  
•'-'DGM(Sfl Pune 	1 

DDGM(RMC) Mumbal 	1 	0 8 	DDGM(RMC) Calcutta 	2 9 	DDGM(RMC) Chennai 	1 10 	DDGM(RMC) Nagpur 	1 11 	DDGM(RMC) New Delhi 	2 12 	DDGM(RMC) Guwahatj 	1 13 	Diroctor PAC Calcutta 	! 1 

	

Total 	21 

• 	•, 	2. " 	These orders will be effective from the date, of, issue 
eel • ofthisOffice'Memorandum.  

•0 	 I_. '- 	 . 	
0, 

1 3. 	•Sanction order for surrendering of 21 posts 'of 
1 Assjstan'fMeteorologjgt Gr.II is beiñTsuedseparately. 

	

0 , 	 '. 	 - , I 	•. , 	'_.-_'__----------_;;;;-. 4. 	This issues with the approval of Ministry of FInance (Department of ExpenditureO vide 	their Not 	No 	ID- 203/E/Coord 1/99 dt 24 3 99 
• 	.' 	0 	 • 

- 
( S N1/anjan ) • 	'• 	Dy. Director General o.f Metebrolog1:':. 

(Administration 	Stre) 	'. 
:.'. 	 0• 	

• 	'0 	•' 

• 	
' •, ':'. • 	

'• 'ATTESTED 	. 
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'_JFPUBLISED ,IN PART 111 SEC1'JON I OF TIlE NEXT iSSUE OF THE 
GAZFTTE OF iNDIA) 

Government of India 
1n(lta Meteorolotica1 Department 

of Meleorootv 
Lodi Road. Nev Delhi - 110003 

7 	 Dated, the 	Sept. 2005 

NOTIFCATION 

No. A32014/A012/03-EJ. The Director Gcneal of Meteorology hs appointed the 
undcrmentioncd Superinicndnts in Intha Meteorological Department Lis Administrative 
()I'licers (scale Rs.6500-200- 10500) in an officiating capacity with effect from the dates 
iiidicaed agamst their iatnes b1ow and until further orders, • 

Name 	 Date from which appointed 
I:4 Adituitisitatke OIlice: 

1 	Shri !'wuslioltam Das • 	 06.09.2005 

2. 	Shri 11.13. Chtigh 	 31 .0.2005 

- 	 S.C. Ghosh) 
Meteorologist (tstab1ishment) 

• for Director General of Meteorology 

To, 

'Ilie tV1iiaer, 
• Govt. ni India Press, 

'aridahad ( 11uryana) 
\\'itIi If i ndi \'c'rSjon 

ATTESTED 

AD VOCATI 
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No. '\20 1 4/AO'2/fl I I 	
DdtCd _2_ Scjt 2005 

(op.. forwarded to 

'U nu I) 	Adli1 	OIfl 	'Ilwugh DDGM 'M ) 

	

2. Sfj 1!. B. Chu 	Adminjsti-at;,c Officers 1hrOu11 	OIfc e, Nw )clhi.  
001 ccl, I'A, IMU, New DcIh. 

4. The Accoiii Officer PAO, IMD, Kolkata 

S. DJ)G ,j (R MC) Guwahati 

_ 

(Satjsh Kunar) 
 Asstt. Mci. Gr.J 

ibr Diicto1 Genei-a1 	Meteoio1ogy 

Copy for i: lormatioji to 

1, 	Vigdan 	Scctioj1 at JIQ. 

2. 	G.S. (Gaz. Bills) at HQ. 

3 	. 	I(2)i 	SeCLjOS at FIQ. 	 . 	. 

No. No. A 32  fr/AO/7/o3r .. 
 Sept. 200.5 (Sat isIi 

I )aied 	
. 	 AssiL Mci, Gr.f•E.J, sectioll ,,. . 

. ... 	,.. 	 ,-. 	 . 	

..-. 

ATTESTEb 	... . 	
..--- 
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COPY to:- 

I. CB (P,y Seal) ftr iIi)IIIUtjç)I & necessary action. 
I'AU. Alipore, KOI!ita-100027 
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1/ Sir, 

The Director General of Meteorology, 
India Meteorological Department, 
Lodi Road, New Dethi-1 10003. 

Sub; Common Catc2pric—Rationaj Scale of Pay. 

(through proper channel) 

Your kind attention is invited towards Gazette of India, Extra ordinary issue No. 
385 (Part B) dated September 30, 1997 (photocopy attached) wherein the revised Pay 
Scale for certain common cadres of Administrative wing have been notified and are 
effective w,e,f, 1.1.1996. The same have, been published with the approval of President 
of India and are applicable to certain common categories working in organisations out 
side the secretariat i.e. in the subordinate offices of Govt of Jndia. Although the pay 
Scale of Rs. QQ-2..12QO is for the cadre of Administrative Officer yet the same has 

I 

	

	 re-created in the year 1999 
whkh were initially ear-marked for A&nn Wing for carrying 
while separating the adnunistrative wing from the scientific in the year 1979 vide II Q 
Office Order No. E(2)107103/79 dated 11.5.1979. 

In the above context it is to say that the cadres of Adnin Wing are the 
common category cadres to the other subordinate offices as well as the Administrative 
Officer is also one of the most common category cadre in subordinate offices and the 
Pay scale of Rs. 7500-250-12000 w.e.f. 1.1.1996 approved and notified by the Govt of 
India necessarily is to be made effective in this department also, keeping in view the 
rationalization and parity of pay to similar other departments of Govt of India. 

The Department has made 	 made 
Up-graded pay scale and other better service conditions for the letterment of staff and 
Thcers 6ut it would be pitiable if sincere efforts are not made to get approved and 

applicable the apppriate pay scale in the cadre of Admn. Officer. 

In view of above I, therefore, request that an earlaction may kindly be ' 
taken sympathetically to get 	 implement the..pay scale of Admn. Officer of 
Rs. 7500-250-12000 and my pay re-fixed accordilfrom my date ofjoining. 

Thanking you 

iYours faithfully, 

(Purushottain Dass) 
Adnin. Officer. 

d 

ATTESTED 

ADJ'Or .4Y 
'1 
'I-- 
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Sub :- Revised Pay Scale in the cadre of Admin. Officers - Shri Pi&usholtam 
Das, A.O. 

With rc1crcnc to your Iciter No. OH-E-00002(circular)/5256 dated 21.12.2005 on 
H 	 11ft 	H 	 Ii H 

his case for revision of pay scale in the cadre of Admin. Officer was considered bUl eoud 
not be agreed_to due to following reasons. 

The posts of Admin. Officer were created by surrendering the 21 posts of 
Asst. Met. Gr.II (pay scale Rs.6500-200-10500) by way of matching & 
saving. 

The pay scale of Rs. 7500-200-12000 has been given to those Admiii. Oftiers 
by 5111  Pay Commission who were working in pre-revised scal.c of Rs. 2375-
•75-3200100-3500. 

- 	 I  

The posts of Admin. Offic 	were not in existence before implementation of 5'' 
I'ay Commission in IM'D. 	

- MV 
( R.B. l'hiIa q

q  
Ivlctcoiologist (Establisliniciit) 

	

for 	D. 	G. 	M. 

DOM UO1 No. EW894/15/2005 I 	Dated : New Dclhi-3, 	(L1..,.2006 
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9. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 	4 
Q&_Q21L.QL2.2Q. 

Sri Purhottam Das 

* 	 C 

-Versus- 

Union of India & Ors. 

•• • 

The written statement on behalf of 

the Respondents above named-

WRITTEN STATEMENT OF THE RESPONDENTS 

MOST RESPECTFULLY SHEWETH: 

1. 	That with regard to the statement made in 

paragraph 1. 2 and 3 of the instant app1icatin the 

Respondents beg to state that those are within specific 

knowledge of the applicant hence the respondent offer no 

comment. 

15 

2. 	That with regard to the statement made in 

paragraph 4.1 and 4.2 of the instant application the 

Respondents beg to state that the applicant has prayed 

to the Honble Court for the same. Further at present 

the applicant is transferred to office of Director 

General of Meteorology, India meteorological Department 5  - 	-. 

Lodi Road New Delhi from egional Meteorological Cen-

tre,, Guwahati. 

Contd...P/- 

' 5 .  

A 

54 



- 

0 	

CentL 	d ' rn"~ t "'ZiVc Trjbuna 	/ 

1 	2 4t•R 
I 

GuWchati Bench 

• 	 121 

That with regard to the statement made in 

paragraph 4.3 of the instant .application the Respondents 

beg to state that those are matter of record and do not' 

admit anything which are not borne out of records. 

That with regard to the statement made in 

paragraph .4.4 of the instant application the Respondents 

beg to state that in the implement sepration of admi- 

nistrative and technical cadres in Head Quarters Offices 

of the department and accordingly office order 

Nc.E(2)107/03/79 dated 18.5. 79 was issued to the members 

of technical staff workingin administrative side to 

exercise option for opting to come over oithetA  to admi- 
................ 

nistrative side or to continue to technical side. 

Against this office order some of the staff member 

represented requesting to clarify pay scales designa-

tion, promotion prospects and other service conditions4 

Further a meeting was convened by DOGM(A&S) on 3.8.79 

with the representatives of GOA and NGSU to discuss the 

proposed R/Rules of new administrative setup. The staff 

side also suggested that the options given by staff 

members may be treated as provisional pending finalisa-

tion of R/Rules. The scheme of_separation of administra---

tive and technical wings of IMD, duly approved by Minis-

tryof Finance, was issued vide office- order 

E(2)107/03/79 dated 3.7.1980 which was etfec'tive from 

-01.7.1980. Approval of Ministry of Finance to the rede- 
• 	- 

Vj 
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signation of technical posts into equivalent administra-

tive posts was circulated by Budget Section vide office 

order No. 8-73268 dated 24.3.1986. On the basis of which 

letter No. E(2)107/03/83 dated 16.04.1986 was issued by 

this office for exercising fresh options from technical 

side working in administrative side. The last date of 

exercising option was 30.6. 1'986 and the new R/Rules for 

the administrative posts of LDC, UDC, Administrative 

Assistant were notified on 15.01.83 and circulated to 

all the offices. Thereafter the proposal of creation of 

21 pt.s of Adnistrative officer by re-designating by 

equivalent technical cadre of Asstt. Met Gr-II was taken 

up with the Ministry of Finance and finally it was 

approved vide 8-73268 dated 7.4.1999. The post of Admi- 
-- 	- 

nistrative Officer so created were filled up as per 
s -- . 

provision in the above notified R/Rules. 

- 	5. 	That as regard to the statement made in 

paragraph 4.5 of the instant application the Respondents 

beg to state that since the Recruitment Rules tor Admi-

nistrative cadres came into force with effect from 

15.1.1983 after their notification in Gazette of India 

according to which administrative cadres were for Group 

"C" cadres notified in 1971, there was a provision for 

Upper Division Clerk for promotion to the post of Scien-

tific Assistant under 2% limited departmental examina- - 

tion quota. But the applicant was not allowed for the 

same as the Administrative and Technical cadres were 

Contd... . 
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separated and new R/Rules for 	 trative 	C 

framed and notified on 15.1.1983, as such edministra-, 

tive staff were no more eligible for promotion to the 

technical cadre. The Honblo CAT (PB) New Delhi 1n its 

judgment dated 10.3 in the case of Shri Shyam 

Bihari and others directed the respondents to give 

chance to the applicants for giving options for coming 

over to technical wing and on accepting their options 

the applicant will conplete the appropriate Meteorologi-

cal training within the stipulated time period The 

judgment was generalised in consultation with DOPT to 

all similar placed LDCs. This judgment was applicabie to 

LDCs only and UDS Since the R/Rules for Admi-

nistrative padres'were notified on 15.1.1983, as such 

Shri Purushottam Des who was holdin'g the post of UDC at 

that time, was eligible for promotion to administrative 

side only. - 

That with regard to the statement made in 

paragraph 4.6 of the instant application the Respondents 

beg to state that vide OM dated 14.6.1985 Shri Purushot-

tam Des, UDC was inormed that his requst for promotion 

to the post of Administrative Assistant has been noted 

and will be considered after : bifurcation of technical • 	 - 
• and Administrative wing in the department. 

That with regard to the statement made in 

paragraph 4.7 & 4.8 of the instant appicatiQn the 

Contd.. . P/- 	• 	 S 
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Respondents beg to state that the position indicated by 

the applicant in these paras were only the recomrnenda-

tion of 5th Central Pay Commission and not the approval 

of the Government. In IMO, 21 posts 'of Administrative 

Officers, Group-B Gazetted were created in the pay scale 

of Rs.6500-10500 undermatching saving by redesignating 

equal number of posts of Asstt. Met Gr.II (Pay Scale 

Rs.6500-10500) with the approval of the government. 

That with regard to.the statement 'made in 

paragraph 4.9 of the instant application the Respondents 

bog to state that in India Meteorological Department 21 

posts of Administrative Officers in the pay scale of 

Rs.6500-10500 were created under 	matching 	saving by 

redesignating equal number of technical posts 	in the 

cadre of Asstt. Met. Gr.Il Pay •scale Rs.6500-10500 and 

(prerevised pay scale s.2000-3500) in the year 1999, 

with the approval of the government. As per 5th Central 
- 	TJJ.1. 	JT 	 1 	_.IL 	-I _.JI._-• 

Pay ,  Commission, the revised scale. of Rs.7500-12000 was 

fl given to those Administrative Officers who were in the 
1 pre-revised scale of Rs.2375-3500pot in the pro-
\revise'd scale of Rs.2000-3500/-. 

-- .'.= --- 	. 

9. 	That with regard to the statemnt made in 

paragraph 4.10 & 4.11 of the instant application the 

Respondents beg to state that the representation of Sri 

Purushottam Das, A.O. dated 124.2.2005 for revision of 

pay scale as Rs.7500-12000 was duly considered in this 

Contd.. .P/- 
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office. On examination of the case it was found that the 

revised pay scale of Rs.7500-12000 was applicable •'to 

• 	those Admin. Officers who were in tho prerevised pay 

scale of Rs.275--3500 only prior to implementation of 

• 5th Central Pay Commission. Ih India Meteorological 

Department, 21 post of Administrative Officer in the pay,  

scale-of Rs.6500-10500 were created by redesignating of 

equivalent technical post of Asstt. Met. Gr-II, Pay 

Scale Rs.6500-10500 (pre-revised pay soaleRs.2000-3508) 

the year 1 4onlY and' not prior to implementation of 

5thPay Commission. Therefore the pay scale of Rs.7500-

12000/- to Admn Officer; IMD is not applicable. This 

position was apprised to the applicant. it may also be 
----,. 

worth mentioning that no other posts of Admiri. Officers 

• 	in • IMD except_21 posts in the pay scale RS.6500-10500 
• 	who were created in 1999 i.e. after implementation 5th 

CPc. 	• 	- 

- 	
The - present cadre structure in admin. ingis 

given may be read as follows: 	• 

SJ ameofthepost 	ii,scales 

• 	- Official Language Cadre 

Senior Hindi Officer 	Rs.8000-13500 

Hindi Officer 	 R.6500-1050d. 

Senior Translator 	. 	Rs.5500-9000 

Junior Translator 	Rs.5000-8000 - 

A nCadre  

Admn Officer 	. 	Rs.,6500-10500. 

Superintendent 	. 	• 	Rs.5500-9000 

Contd.. P/- 	• 	- 
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Rs.5000-8000 

Rs. 40 00-6 00 0 

Rs.3050-4590 

3, Admin Assistant 

 Upper Divisfl Clerk 

 Lower Division Cler.k 

Stenographic Cadre 

 Senior prIvate SecretarY 

 Private Secretary 

 Stenographer Grade-I 

 Stenographer Grade-Il 

 Stenographer Grade-Ill 

Rs. 7500-12000 

Rs. 6500-1 0500 

Rs. 5500-9000 

Rs. 5000-8000 

Rs. 4000-6000 

10. 	That 

paragraph 4.12 

Respondentt beg 

given under the 

same. 

wit 	regard to the statement made in 

& 4.13 of the instant application the 

to state that the position which is 

para may be referred para 4.9 for ,  the 

/ 

That as rgard to the statement made in 

paragraph 414 to 4.18 of the instant application the 

Respondents begs to state that this office has no rnala-

fide intention to deprive the1  application from his 

legitimate right. 

That with regard to the statement made • in para- 

graph 5 of the instant aplicatiOfl the Respondents beg 	
* 

to state that the grounds set forth in the application 

are not good Qrounds and not tenable in law as well as 

on facts and the aplicaion is liable to be dismissed.. 

* 	Contd...P/- 

j 4/ 4i W . 	 I . 



• I / 	N 

4? 	
V7N 

) 	

I 

That with regard to the statement made in 

paragraph 6 and 7 of the instant applidation the Respon- 

dents have no coinment. 

That with regard to the statement made in 

paragraph 8 and 9 of te instant application the Fespon 

dents beg to state that in view of the facts and circum- 

tances mentioned above the applicant is not entitled to 

get any relief or interim relief as prayed for and the 

instant appliqation is liable to be dismissed. 

- 

D.D.G.M. 
RegiOfl& meteorological Centre, 

GuWahatj Airport 
Guwah8t178 1015  

, 
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VERIFICATION 

I........ 

aqed about 5ayears, R/o 	ff$J. 'Jy çcmh 

D i s t r i c t ç 4i. and competent officer of the 

answering respondehts, do hereby verify that the state-

ment made in pares I are true 

to my knowledge and those made in pares 

being matters of record are true to my information 

derived therefrom which I believe to be true and the 

rests are my humble submission before this Honble 

Tribunal. 

And I sign this verification on this2l th day 

of 	2008 at Guwahati. 

og 

Signature 

R 

• 	.G. 	 CASL 

D.D.c3.M.. 
Regionol MteoroIogicat Centre 

Guwhati Arpert 
Guwahati-78 1015 
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IN TE CENTRAL ADMINISTIVET1 ñ 
GUWAEATI 3ENCH::::::: en ch 

Elmo 

IN THE MATTER OF : 

O.A. N0.277 OF 2006 

Sri Purushottain Dass 

Applicant 

- Versus - 

The UniOn of India & Others. 

Respondents 

AND - 

IN THE HATTER OF 

Rejoinder filed by the 

applicant to the written 

statentent filed by the 

Respondents 

The huznb le applicant submits 
this Rejoinder as follows: 

MOST RESPECTLLY $REWTH: 

ti] That I am of, the applicant of the O.A. No 277 of 
2006 and the respondents have filed the WrItten 
Statement in the afore4d O.k. A copy of the same has 
been served upon me through my counsel. I have gone 
through the written Statement flied by the respondents 
and understood the contents therebf and I emphatically 
deny each and every averment made therein exöept those 
which are specifically admitted herein. 

t21 That with regard to the statement made in 

paragraph No1 of the written statement the applicant 
has not comment to offer. 

j 
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That with regard to the statements made i 

paragraph 2 of the written statement the Apntbes 

to state that he has already been again transferred 

from the Office of the Director General, Meteorology, 

Indian Meteorological Department, Mausam Bhawan, Lodhi 

Road, New Delhi to the Regional Meteorological Centre, 4/ 
India Meteorological Department, Government of India, 

N.E. Region, Head Quarter, Borjhar, Guwahati, Pin-

781015. 

That with regard• to the statements made in 

paragraph no. 3 of the written statement the applicant 

has no comment to offer. 

That with regard to the statements made in 

paragraph No.4 of the written, statement the applicant 

begs to state that on the basis of the Office order 

vide No E(2)107/03/79 dated 18-05-1979 issued by the 

India Meteorological Department, the Government of 

India separated the Administrative cadre from the 

Technical cadre with an proposal of creation of 

adequate number of posts for the cadre of 

Administrative wing from bottom to top and also to 

provide an option, whether the Administrative officials 

want to continue in Administrative stream or would like 

to go to Technical Wing. 

The applicant further begs to state that he has 

prayed before the Hon'ble Tribunal to direct the 

Respondents to grant the pay scale of Rs.7,500-250-

12,000/- w.e.f. the date of his appointment i.e. 

06.09.2005 as Administrative Officer along with all 

consequent financial and service benefit which he is 

entitled. 
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That with regard to the 

- paragraph no. 5 of the wr.tten statement - the appIiant. 

begs to state that the Recruitment Rules for 

• Administrative cadres came into force with effect from 

15-01-1983 and there was a provision for Upper Division 

Clerk (in short UDC) for promotion to the post of 

Scientific Assistant through Limited Departmental 

Examination Quota. It is to be stated that at the 

relevant time the applicant was working as UDC. However 

the instant applicant was promoted to the Post of 

Administrative Assistant in year 1987. The Department 

did not fill up the post deliberately of the cadres 

of Superintendent and Administrative Officer even 

though the persons were eligible and available in the 

respective feeder cadres but the posts were abolished. 

Again the post of Administrative Officer was re-created 

• in 1999 and filled up in 2000. Thus the persons who had 

got promotion in 2000 against the vacancies created in 

1999 are eligible to get notional seniority and 

notional pay fixation and arrears of pay. 

That at the time of separation of cadre in the 

year 1979 some expert committees were constituted from 

time to time for looking into the aspect of separation 

of cadre from bottom to top in Administrative Wing. But 

the recommendations were not implemented due to reason 

best known to the Respondent No.2 i.e. Director General 

of Meteorology. Nowthe report of newly constituted 

S.K.Das committee has been approved by the Ministry. 

However, the Respondents have not taken any positive 

steps for implementation of the same. 

That with regard to the statements made in 

paragraph no.6 of the written statement the applicant 

- begs to state that after filing a representation on 16-

05-1985 before the Deputy Director General of 
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Meteorology (Instrument Production) for CPA, on 

of his name for promotion to the posf—Adini•nistriEive 

Assistant, he was informed on 14-06-1985 that his 

request for promotion has been noted and will be 

considered after bifurcation. 

(8] That with regard to the statements made in 

paragraph no.7 of the written statements the applicant 

begs to state that the same is not true and false. It 

is to be stated that the applicant has already annexed 

the recommendation of the Pay Commission and Government 

Gazette Notification in the instant Original 

Application as Annexure G and Annexure H respectively. 

The articles published in Govt. Gazette Notification 

dated 30.09.1997 is self explanatory. 

That the with regard to the statement made in 

paragraph no.8 of the written statement the applicant 

begs to state that. 21 Nos of post of Administrative 

Officer were created in the year of 1999_by the India 

Meteorological Department vide its 	O.N. No B-73268 

dated 7 th April 1999 and the Government of India Gazette 

(pay scale revision) published in the year 1997, much 

earlier than the recreation of the posts wherein it has 

clearly mentioned that the pay scale of Administrative' 

Officer of Rs. 7500-12000 without any pre-condition. 

But the India Meteorological Department authority 

instead of implement the Gazette notification the 

Respondents separated the pay scale of the newly 

created Administrative Officers which is lower than the 

accepted and approved one. 

That with regard to the statements made in 

paragraph No.9 of the written statement the applicant 

begs to state that his representation dated 12-12-2005 

to the respondent No.2 for implementation of the pay 



scale of the, Administrative Officei at .,Rs. 7500-250- U.fT'( 
12000 in reference to the Gazette LQtkf1'NFU0BenQited 

30th September1997 was rejected iia rnechanical an 
arbitrary manner. The posts of Administrative Officer 
numbering 21 were created in the year of 1999 and the 
Govt. of India Gazette published in the year 1997 

wherein it has clearly mentioned that the pay scale of 
the Administrative Officer at Rs.7500-12000 without any 
pre-condition but without implementing the same the 
Respondents separated the pay scale of the newly, 
created post of the Administrative Officer. Parity may 
be maintained by giving appropriate pay scale of 

The Government of India Gazette also contains the 
pre-revised and revised pay scale of Superintendent, 
the feeder cadre of Administrative Officer herein the 

higher pay scale admissible to the person of this 
Department was equalized in revision to the notified 
against the lower revised but the notified pay scale of 
7500-12000 for the post of Administrative Officer was 
not granted to the incumbents of this Department. 

[11] That the statement made in paragraph nos.10 to 14 
of the written statement the applicant denies the same 
and reiterate the statements made in his Original 
Application. 

Therefore, the applicant respectfully submits that 
the written statement filed by the Respondents is 
wholly bereft of substance and no credence ought to be 
given to it. Thus, in view of the abject failure of the 
Respondents to refute the contentions, averments, 
questions of law and grounds made by the Applicant in 
the Original Application filed by the Applicant 
deserved to be allowed by this Hon'ble Tribunal. 
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VERI FICATION 

I, Shri Purushottam Dass aged áboüt 57 Yeas sàñàf 

-Shri. Sunkaxam, working as Administrative Of-ficer.., 

Regional Meteorological Centre, India Metrologjcal 
• Govt. of India, N.E.Region, Head Quarter, 

•Barjhar, PIN 781015. 	do hereby verify that the 
statement made in paragraphs 	4LLJp...........are 
true to xriy kñ.Iidge • andbeljef "and thOiitade in 

.....r—..... ....... .. being matters of records 
are true to my information derived there from and the 

rest are my humble submission before this Hon'ble 

Tribunal. And I sign this verification ..on this 
I.........day of, June 	2008. 

Declarant 
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